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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Saturday, 18th March 1948.

The Assembly met in the Assembly Chamber of the Council House at a
Qusrter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

INDIAN TEA CONTROL (AMENDMENT) BILL.

Mr. Speaker: Four different Demands are coming up before the House
today, Before I place them before the House, there is & Bill to be introduced
by ‘the Honourable the Commerce Minister.

The Honourable Mr. 0. H. Bhabha (Minister for Commerce): 8ir, I beg to
mave for leave to introduce a Bill further to amend the Indian Tea Control Aok,
1938. .

Mr. Speaker: The question is:

“That leave be granted to introduce a Bill further to amend the Indian Tea Control
Act, 1938." .

The motion was adopted.

The Honourable Mr. O. H. Bhabha: S8ir, I introduce the Bill.

GENEDAL BUDGET—LIST OF DEMANDS—contd.
SECOND STAGE—Ccontd.

Mr. Speaker: As stated by the Honourable the Defence Minister yesterday,
a copy of the Report of the Nationa Cadet Corps Committee is placed in the
Library of the House today, and, I understand, copies are _plso placéd on the
table of members. In ease a copy is not available to any Honourable Mem-
ber, be can have it from the Secretary.

Now I shall place the demands before the House.

DeMANp No. 28—MINISTRY OF DEFANON.
Mr. Speaker: Motion is:
“That a sum not exceeding Rs. 32,65,000 be granted to the Governor General to defray

the charges which will come in course of payment during the yesr ending the 3lst day of
March, 1949, in respect of ‘Ministry of Defence’.”

Deuanp No. 74—DEereENCE SERVICES, EFFEOTIVE—ARMY
Mr. Speaker: Motion is:

“That a sum not exceeding Rs. 66,42,30,000 be granted to the Governor General to defray
the charges which wiil come in course of payment during the year emding the 3lst day of
March, 1949, in respect of ‘Defencs BServices, Effective—Army’."”

DBMAND No. 77—DEFENCE SERVICES, EFrFecTIVE —SUPPLIES AND STORES
Mr. Speaker: Motion is:
‘“That a sum not exceeding Ra. 32,75,77,000 be granted to the Governor Geueral to defray

the charges which will come in course of payment during the yesr ending the 3lst day of
March, 1949, in respect of ‘Defence Services, Effective Supplies and Btores’.”

DeMaxnp No. 25—MmnisTRY oF TRANSPORY. '
Mr. Speaker: Motion is:
“That a sum not exceeding Bs. 21,06,000 be granted to the Governor General to defray

the charges which will come in course of payment during the yesr ending the 3lst day of
March, 1949, in respect of ‘Ministry of Trsnsport’.”

(2087)
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Deuaxp No. 74—DerrNce SgrvicEs, EFFECTIVR — ARNMY.

Mr. Speaker: According to the agreed time-table, 2} hours are allotted to-
this Demsand and 13 hours for the next Demand on Transport. But we have:
got wore time today by one hour.

Shri H. V. Xamath (C. P. and Berar: (General): Half an hour more for each-
Demand.

Mz. Bpeaker: The question is whether there should be half an hour for each
or whether we should give that one hour for Defence.

8hri Mohan Lal Saksena (U. P.: Genersl): I think we may have one more

hour for Defence because this .is the first time we are discussing Defence iy the
changed circumstances.

important question.

Mr. Speaker: Does the House agree?

Several Honourable Members: Yes, Sir.

Mr. Speaker: What I propose to do is that, on the assumpton that she
Honourable Minister will require 8/4 bhour for reply, I will call upon him for

reply at 8 O’'clock. That means we shall be able 1o take up the other Demand

ot 3.45 p.m. The discussion on the present Domand will continue up to 3
« O'clook,

Then 1 understand that the same prooedure as yesterday's will be follow\-d |
oxcept thut there is an economy out by Mr. Santhanam which might be moved

Shrt B Das (Orissa: General): That is necessary, Bir; it is a very

Boonomy. -

Shri K. Santhanam (Madras: General): Sir, I move:

‘“That the demand under the head ‘Defence Services, Effective—Army' be reduced by
Hs. §,00,00,000."

Mx. Speaker: Cut mot'on moved:

*That the demand uader the bead ‘Defence Services, Effective—Army' be reduced by
Rs. 5,00,00,000.

Pandit Lakshmi Kanta Maitra (West Bengal: Jenensl): Could I move a
out under Demand No. 77, that is & cut to deal with Ordnance Factories?

Mr, Speaker: Which particular cut be is referring to? i

Pandit Lakshmi Kants Maltrs: That is on page 18 of the consolidated list,
ous No. 119,

« Mr. Speaker: The Honournble Member knows that the understanding for
the lust two deys has been thas, members w'll be on all the agreed cufs
without formally moving them, becsuse the diﬂculz t was fell was that
when each cut was moved each member had n y to be given a chanoe of
spoaking for 15 minutes on thas cut, which left practically no time to' the other
sections of the House. The whole Damand is under discussion, even matters
outaide the cuts can be referred to and members will restrict themselves, to the
out motions hecause the Honourable Minister is obviously more prepared with
those matters. So that is how we propose fo proceed.

Mr. R K. Sidhva (C. P. and Berar: General): Yesterday of course we
agreed o that proposal and at least I took it that it was only for vesterdav. My
point was that yesterday one Honourable Member, Mr. Chattopadhysys, had &
out motion snd it #0 happened that he did not get an opportunity even to move
hi» cut motion. It'is unfair; just as the Honomlblegﬁr\'-hilmpued o
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reply, the Honouruble Member also is prepared for his cut motion to be moved
and 1} would therefore suggest that the cut motions should be allowed to be
moved by the Honourable Mcwmbers. If you do not ullow even thas, the movers
of cut motions should have the preference of speaking, otherwise those members
who have studied the subject are deprived of the opportunity of speaking.

Pandit Lakshmi Kanta Maitra: With regard to the particular cut I was
referring to, Sir, you will perhaps see that t is more in the nature of a techuical
cut. 1f you would permit I would formally move it and you may give me a

chance later on.

Mr. Speaker: It is not a question of my permitting or not permitting, the
arrangement as referred to by the Honourable Member, Mr. Sidhva was not
only for yesterduy; we started with that arrangemeunt the day before yesterday.

Mr. B. K. Sidhva: But I took it was only for yesterday.

Mr. Speaker: That wus u misapprehension on the part of the Honourable
Member, if he took it as only for yesterday. As I pointed out, the difficulty
was about time for other members. There is also some kind of dissatisfaction
o the part of members who do not belong to the Congress Party, that they get
no cpportunity of saying anything, because, I find, all the agreed cuts are those
of the Congress Party. In fairness, therefore, to other members outside the
Congress Party, it s necessary that all members should have an occasion s of
expressing their views and not only the members of a particular Party who
come prepared. That ground of preparedness of a member does not appeal to
me s0 much, though I would like to respect it as much as possible. I am not
ugainst the moving of the cuts; they may be formally moved, I have no objec-
tion to all of them being moved. But then, the moving of a cut does not neces-
sarily imply the right of speaking 'n respect of that cut. On that understand-
ing, I am prepared to have them moved, because the other members also must
have a chance—we found that in the first three or four days, members outside
thu Congress Party had had very little time to discuss or express their views
in respect of a Demand.

Shri H. V. Kamath: May I s@ggest, Sir, that as among members of the
Congress Party those who have tabled agreed cut motions may get precedence

over others?

Mr. Hussain Imam (Bihar: Muslim): May I suggest one thing, Sir? We can
have a sort of self-denying ordinance. If the Honourable Members wil] confine
themselves to ten minutes, I think it will be posstble for the Chair to accom-
wodate all the members. In cases where he feels that a member is making a
useful contribution he may extend the time to say fifteen minutes. We shall
feave it to the Cha'r. -

Mr. R. K. 8idhva: That I agree.

e i Siys sl i L alo Kaped wile 1 gSle (oSl ity
Ky o S i B il @ f guale jae o & p Lnly Uy
ot o e 8 S Belll al iy S ey clie cops 0l
OB S Ba W0 S spame e Eade w0 S o Uy pae ek
a2 ope B -la CSaS 08 gl Pt B S gay il S K My
S Wipe K g0 @By oS g 0l &S & LAY
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(English translation of the above)

Pandit Thakur Das Bhargava (East Punjab: General): Mr. Speaker, Sir, in
this connection I would like to request you to kindly allot more time to the
imembers whom you permit to speak to enable them to express their views. 1
do. not believe n this that the ten minutes time-limit should be fixed. Because
there is no pleasure to speak in this manner. As soon as the bell rings, we lose
our nerves. Therefore, I respectfully submit that you may kindly allot suffi-
clent time when you permit ahyone to speak.

Shri K. Santhanam: I want to point out that there is no question of all the
cuts being moved. KEven in the other cases only the cuts selected by the Party
Secretary were to be moved. If all the cuts were to be moved, there are about

100 cuts.

Mr. Speaker: What I meant by saying ‘all the cuts’ was ‘all the agreed cuts’.
That is what I meant.

As far as the suggestion of the Honourable Member, Pandit Thakur Das
Bhargava is concerned, my personal opinion has always been that, instead of
having a larger number of speeches, it is better to have a fewer number of precise
and effective speeches, criticising the Department after a thorough study of the ¢
subject. That has been my own reaction in the matter, But if Honourable
Members want to havé a larger number of speeches and merely to touch upon
or mention points, it is a matter for them to consider. I am entirely in the
hands of the House. I should not like to take the responsibility of judging
whether a particular member is making an effective contribution or not, as I
do not claim to have studied all the subjects that are coming before the House.
1t will be for the Honourable Members themselves.

As regards the time-limit, I was feeling a real diffienlty. yenerally, Honours °
rable Members know that I give two minutes warning. Sometimes 1 have
noticed, and it is very natural, that the bell is not heard by the member speak-
“ing, as he is so much engrossed with his own speech and ideas. Then, when T
_ring the bell second time they think that that is the warning bell 'and some
Honourable Members ask for a minute or two and their minute or two consists
- of more than sixty seconds. These are all difficulties and I am trying to accom-
“modate as best as I car, bub it is essentially a matter for the Honourable Mem-
bers. Yesterday, there were three speeches, and I believe in these three, two
Honourable Members exceeded the time—one got twenty minutes and another
~twenty three minutes, and one Honourable Member, who spoke in between,
got a shorter time than ten minutes. However, this is a matter for the Honour-
able Members. We will now proceed with the business, as we have already

“taken fifteen minutes.

Shri Mohan Lal Saksena: Before you call upon the Honourable Members to

speak, may I submit, Sir, that I understand that the Government have taken a

- decvision on the recommendations of the National Cadet Corps Committee.

Therefore, I suggest that the Honourable Minister may be requested to make &
statement, so tha% while speaking members may bear that in mind.

Psndit Hirday Nath Kunzru (U. P.: General): Sir, I support that view.-

STATEMENT RE REPORT OF THE NATIONAL CADET CORPE:
COMMITTERE.

The Honourable Sardar Baldev\Singh (Minister for Defence): Sir, I think
it will serve a useful purpose for the Debate if I announce the Government’s
«lecision on the Report of the National Cadet Corps Committee.
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¥or sometime the public has demanded that mulitary traning should be
given 0 the jyouth of the country both in nstiobal interests and tor moulding
She character of our youngmen ou nhght Lnes. This demand very naturally
became more insistent snoe we attained our freedom. 'The popular mind was
retiected in this House and Honoursble Members have ‘made presamy euquiries
from time o tums., ’

in the last Session of this House, 1 stated that the Uovernmeut wers
aware of public seutiment and were taking steps to meet this demand. The
lbvmthvemhenn&hhwmuuadm" . ‘(;n.ottholtrpchy
whch we e to im ili ini to our youth is to implement
e e o sk, (o Jou b © il
chtldthoﬂomhlubompmﬁded wiihaoop!oftheﬂeporimd it
bas been released to the Press along with the isions which Govern-
ment hare taken on it. I shink it is in the fitness of things thut I should
g§ive %o the House a brief cutline of the Scheme and whas we propose to do,

A Committesc was appointed in July 1948 to cousider and make recom-
mendsations for tho establishment, on a uation.wise bosis, of & National
LCades Corps Orgunisation for our Educatioual institutions, both Schools and
Universities. The Hooourabls Pandit Mirday Nath Kuneru was its Chairman
snd among its members were some of our highest Armed Forces Oticers and
promineat publicmen. This Committes took evidence, toured vaclous Uni-
versities in India and some of “its members went abroad to examine partiou.
larly in Great Britain, how the Corps had been organised elsewhere. Its
Heport was submitied #o Government in July 1847. I should like hers to
psy my tribute to the Chairman and the members of the Committee for the
labour they put in and the valusble report they submitted. Their recommen-
dations aro basea on eound lines, which, when implemented, should enable
us t0 havo a reslly good National Cadet Corps in India.

Due to various that faced the Country sand ineparticular the w
serious strwin wo went through scon after the Report was submitted, ib
Was not possible t consider the Report us early as the Government would
Bave done in normal times. We just did not have sufisient opportunity to
study the Repart. The Governments and the B ng Advisory
Uommitiee for the Defence Ministry, had also to be consulted. This has pow
bet: done.  The Government bave carsfully considered the opinions of the
Frovincial Governments and of the Standing Committes. They have on the
whols sccepied the recommendations of the Commities.

The Commitiee recommended the formation of s National Cadet Corps
cousisting of three Divisions:

A Benlor Division, intended for the Universition and Colleges in which
tbe University Training Corps will be merged ;

A Junior Dirition for Schools and boys of School going age;

A Qirls’ Division. .

The Committer suggested o strrngth of 82,800 for the Senior Division and
1.35.000 for the Junior Division. The Government have decided to accept
thess recommendstions and the busis of strength, as & Bt step. Thin is »
begraning. Ii does not amount to s scheme w| wilitary training oould
be impartad t» the routh of the Country as & . But there are  very
serfous prectical limitetions, both financial and technionl, which wmake it im-
poasible for Qovernment to undertaks s wider and bigger scheme v present
cicumetances  The House will appreciste this. T em sure. But there is no
to the future development of the Corps. All T wish to ensure is that we

sllow our entbusissem to over.run wmt caparity std resoue.
The Cadet Corpe will, T bope, provide s sonires of recruitiment
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fur our future Officers in the Armed Foross. We huve one of the finest tight-

ing equipmest in the world. We arc il proud of 1. Iv is uaturul there-

fure st the Cadet Carps also should bo w first cluss Orgauisation.  I¢ sbould

conw up 0 the standsrd of our first olsss Arnued Foroes. The House will, 1

ain sore, sgree with me that whatever we do, we sboula do 3t well.

An Bupurtast cbjective i ruinng the National Csdet Corps is to develop
charscier, comradesbip, ideal of service, and power of losdership i our
Youth, b slss suns st stasulsting interest o the dedeuce  of wur Mother-
. Veme objpeotives are ss brosd-bascd as they can be.  Very naturull
thetelore it will b) the vtdesvour  of the Goverumeut to take advsutage J
svery avenue uf dovelopment, within the limitstions in which we tfind  cor
selven, :

*I'ic (lovernment hsve docided that enrolment in the Nstional (aded
Corps shuuld be ontirely voluntary snd without any lisbility for service in the
At Furves.  Thoy are of the opion that the cnthussastu of the Youth
in goaersl loe serving the Country is suficiont gusrantee that. the iespobse in
Cullegew and Behools will be sotory . Mu& depeads on&::ic opinion
sid the yutlook of purents.  As long s we sll feel that the will bene-
Ot ot only the C bus also the country, T feel shat youngmen will join i
siufficiont pymbers and make the Bcheme a grest sucosss. I unfortunstely
the 1 indifferent, the Government will, sfier due oconsideration, con-
sider desirabllity of introdueing ecompuision.

The Goverutnent have come 0 the condlusion that ther: should be no
direct  fuancial wmswmuwmcﬁ. Cadets will how-
ever ba providea with uniforms. be paid raliway fare to
the Campe when they atlend these. will also be given free ra
ocsmips or when free rations are nob . suitable to
cont of rations.

‘I'be Benior Division will be officered by st losst
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Commanding, Royal Indian Navy, The Air Marshal Commanding, Ro
lndian Air Forve, and seven non-Ufficial Members. The Provinecisl and other
Committres recommended by the Committee will also be set up.

1 am advised that legislation may be necessary in order to give effect to
the pruposals as sunctioned by the Government-of India. I propose to intro-
duc a short Bill during this Session for this purpose, if on expert logal exami-
naston, it is found that formal legislation is necessary. Meanwhile steps are
being taken to implement the decisions taken and instructions are being
issued to all Provinces to go ashead with the scheme.

As I bave raid. Sir, this is a very small beginning, but in the circumstan-
ces | have expiained, it is & move in the right direotion with immense possi-
bilities for the future. The anxiety expressed in this House and by the
public at lurge for the military trai of our Youth is justiffied. None of
usehas uny designs of aggression bebind this demand. Our entire tradition,
historic and cultural, is peace-loving. But we caunot fail to recall the misery
afid horror inflicted on 80 many of our innocent fellow ocountrymen, women
aud children when hordes of well armed tribesmen and others irained in the
use of arms were let loose on our civil population from the neighbouring do-
minicn. These tribesmen have perpetrated shameful crimes without any
check.  Therefore we have to proceed to trsin our nationsls in the use of
arms so that our citizens shall never again be sxposed to such risks and dsn-
gers. That, Bir. is the intention of Govermnment and if T may say so, the
mind of the House. We cannot and shall not tolerate violence againsy our
citizens and designs on the security of our Motherland by anvone and from
any quarter. ] nherish the hope that the Youth of the Countrv whom we
shall train in military arts will receive this training in this spirit.

Pandit Lakshmi Kanta Maitrs (West Bengal: General): What will be
$be provisional strength of the Girls' Division?

The Nonourable Sardar Baldev Siagh: Details are given in the repord
fhet is with the Honourable Member. -

GENERAL BUDGET—LIST OF DEMANDS—contd.

SmconDp Sracm—contd.
Dunaxp No. Ti—Dmwmucg Sszavions, Erraonive—Sorrims aAxp Stomms.
Reorgenisstion of Ordnence Fectories.

Mr. Speaker: Does the Honoummble Member Pandit Lakshmi Kante Maltra
wish to formally move bis cus shen?

Pandit Lakshmi Ksate Maltra: If you would only permit me to move,
Pir.
Mr. Speaker: | am leaving it to him. d

Pandit Lakeshasi Kants Maltra: All righ, Sir.

Sir, 1 beg to move:

““That i demand ender the “ead ‘Defence Services, Effective—Supplies and Stores’
e reduced by Re 100

Mr. Speaker: Cut motion moved: _

“Thai the dewand wndes the hesd ‘Defence Services, Effactive—Supplies and Stores’
S0 redeced by Ra 10O

M:. Praak R. Asthony (C P and Berar: Geners'): May 1 move my cul
motion ? o

h.w.ldonotmindmycutmbeingmvod.uluid,wi
this reservation, that is will pot necessarily mesn the right to speak ia
euppors of it.
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Dzuawp No. 28.—Munistay ov Durescs ° ¥

Recruitment of Officers to the Armed Forces.
Mr, Frank R. Anthony: Bir, I move:
'mmmmcuw‘umqumwumw&m"
Mr. Speaker: Cut motion moved:
mwwmmummo«wm'umwmm."
Unasatisfactory Policy of Government re creation of National Militia.
Pandit Thakur Das Bhargava: S8ir, I move:
“Thas the demand under tbe hend ‘Ministry of Defence’ be reduced by Ra 100."
M. Speaker: Cut motion moved: .
“Thet the demand under the hesd ‘Ministry of Defence’ be -educed by Ra. 100."
Reorganisstion of the Army
Shr1 K. V. Kamath: 8ir, T move:
'mmwmmmumofwm-umwnlm."
Mr. Speaker: Cut motion moved:
Wmmmmw'unw,aw'hmuum"
Cantonment Boards.
Mr. R. K. 8idhva: Sir, I move:
“Thas the demard under the head “Minwtry of Deience’ be reduced by Re 100"
Mr. Speaker: Cut motion moved:
“That the demand under the hend 'Migistry of Defence’ be reduced by Ra 100.*
Shst K. Santhapam: Mr. Speaker, Sir, I have moved that the Defence de-

mand be cut down by 8 crores. It may sppear to be & large sum, bub, as I

shall show, it is & very very moderste aut. Before 1 proosed to ioske
point, 8ir, 1 sbould like to suggess . . . . . ~

Pandit Mirday Nath Kuasru (U. P.: Genernl); I know, Bir, whether
you will allow any other gno\ho?( Mey

Mr. Speaker: Yes, i it is desired to be moved.

Pandit Hirday Nath Kunaru: Since that is the procedure that has been
blhm.ms!uhimwomvumwthﬂgh\,whahmmmychomh
@all it, o! woving a motion standing ageinst my name.

.“n. Speaker: What particular motion is the Honoursble Member referring

Maltars ro Policy end Reorgenisstion in order lo inoreass Efficiency.
Paadit Eirday NMath Kuazre: Sir. | move:

“Thet lkMWWM'ﬂNﬂth\fm‘bm?Mbth"
Mr. Speaker: Cut motion moved:

“That Uk demand wnder the bued “Ministry of Delwece” be reduord by Ra 100"

\ Military Bituation in Keshwur

Pandiy Mirday NMath Kuasrs: Sir. 1 move.
'mew!hhd’nh&aqdmhfhmh& 100
M2, Speaker: Cuy moMon maved:

“Thet the Amuatd woder the bead “Misintry of Deferce’ be redured by Ra 300."
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Shri K. Santhanam: Sir, I think it is nov quite right thay the Delcuce
Budget should be treated as one demand among so many other ‘demauds. I
feel that the Defence Budget should be presented as a separate budget, like the
Raiway Rudget, und sepsrate time should be allotted both for general dis-
oussion 8s well as for cut motious, because defence expenditure is more than
50 per oent. of the expenditure of the Central Government, and three or four
bours aliotted tu it in eight days does not do justice to the problemns involved.

Bir, before I proceed to point out how the Defence Budget hus swollen, 1
wisb to make it clear that I do not want my out motion to be understood as
su attcmpt to reduce the defence forces. would liko to point out to the
House the difference between the budget estimates for 1 9 and those in
the booklet given to us now. The present booklet does not contain even the

mimum information essential: for instance it does not give the number of
s, the number of men aud other particulars which are necessary to give
us even an approximate estimate of the defence forces of this country today.
Bir, every country's defence forces should be fixed in accordance with its
needs anid I sugoest that our forces should be at least three times the forces
of Pakistan, becuuse today we have to apportion our defence forces solely in
relation to our immediate needs. T do not suggest that we should have any
plan of aggression. 1 do not want a single Indian soldier to step into the
boundaries of Pakistan. At the same time, I want to make the Indian people
sssured that if there are any elements there who are thinking of o jehad our
army should be strong enough to ensure them a safe and quick pussage to
Heaven which they . ’

Bir, the Pakistan defence budget is Rs. 87 orores; while our budget is 138
crores.  That menns our budeet excluding eapital expenditure is 8 and 1/8
times the Pakistan's budget. We are paying 8 and 1/8 times the Pakistan’s
budget for twice the Pakistan's army.

The Honourable Sardar Baldev 8ingh (Minister for Defence): May T in-
form the Honourable Member that our Army is not twico the Pakistan's.
Armiy. It has gone up—JI am sorry T cannot disclosre #e exnet figures. But
our Army is not what it was immediately after the partition.

The Honourable Shri R. K. Shanmukham Ohetly (Minister for Finance):
L.et us not discuss the numbers.

8hrl K. Santhanam: What I am Jdnving at is that three times the Pakis-
tan‘s budget should give us more than three times Pakistan's Army—it mus#
be four or five times—beoause as the size of the army incruases, the over-
head charges and other fixad charges must proportionately decline. I am
going to give vou figures which will show that in many respects we nre paying
much more than we should for the Army.

8ir, lot me take some of the ifems of the Defence Budget, as given in
pages 6 and 7 of the memorandum given to us and compare them with the
figures for 1998 34, The pav, ete.. of the fighting services was Rs. 15.6
orores in 1988-39: it is now Rs. 16.6 crores. That is rearly the same. The
administrative expenses were Rs. 7 crores in 1988-39; they are Rs. 28 crores
in 1948-49. The headquarier stafl cost Rs. 2 crores in 1918-39; it now costs
Rs. 4 crores. The head under ‘Transport, etc.’ has increased from Ras. 2.7
crores to Rs 8.6 crores: Military Engineering Services from Rs. 8.9 crores to
Hs.  11.8 crores; Military Stores from Rs 3 rrores 26 Rs. 25 crores; aud Alr
Force which cost Ra. 2 crores is now estimated to cost Rs. 13 crores and the
Hoyal Indian Nsvy which cost Rs. 82 lakhs is now estimated to cost Ra. 5.8.
erores.
Hir. let me take first of all the laat item, the Royal Indian Navy. In ex-
travagance, it is more royal than the King himsef. Tt hopes to be Indian
some day and as a Navy, at present it has made only a small beginning in
that direction. Rir, T do not mind the increase in expenditure from Rs. 82
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inkhs to Rs 5.8 croves, provided there is & proportionate increase inutrnng.
M von look up the sctual details of this Navy (page 58—59) you will find that
it comsists of ove erviser, 8 destruyers (which are to be brought, they are still
ine sway from onur shores), four sloops and some ninor itews. If you look
up the Defence statement of 1988-89, you will find that all these items excepd
the criiser and destroyers were there and tet the cost wus only s, 82 lakhs.
‘They now cose He. 5.8 crurcs.  In 1988-39 (page 60) the Naval Headquarters
comsmsted of anly O officers and 30 mtings; now there are 101 officers and 101
satings—the number of officers is equal to the number of ratings in the Naval
Headgunriors I think there is no justifieation for this expansion. Aguin,
#t you look up psge 60 you find there are 505 officers, 4,329 ratings and 1,614
other renks for educational establishments for the Navy which consists of 188
Uommissioned and warrant officers and 1,780 ratings. Sir, 1 would like ¢ 1o
know  where nod what trsining is given by these 585 officers to the 1.780 rab-
ings for there is hurdly any officers’ trining institution in this country. I
shiuk here alko the war.time establishment has been continued withoutv any
justitication.
lat e now take up the huge itom of ''Storca”” cxpenses which has in-
oreased ‘rom o amall amount of Re. 3 crores to Rs. 25 crores.  Sir, some
figyres are %0 be found in 70 of this memorandum. Here the major
orominal is sub-head (C)~—R.I.A8.C. Btores. It was 2.5 crores in 1988-30;
:0 has now swollen to 18.4 crores. ] nbmluld likn tos:h?owt(l,m- much of these
8.1 crores I8 temiporary or permanent. f wo arc g to put in an annuval
‘veaurring hill of these 18.4 crores T think it is a matter that requires serfons
inquiry. T suggest to the Finance Minister that he should immediately
eppaint n small commitiee {0 gr into this question of stores, and find oub
whether 30 much in required. | d6 not think more than half or even more
shan one-thindl will be annunlly necessary ax recwrring charges. TIf not, 1
should ke to know why it has been brought in as recurring expenditure. i
should ho brought in as capital expenditure or suspense axpenditure. But o
show it aa parmanent recwrring ture suggests thal our supply of sfores
will be of this order year by . T should Tike to know if that is the !ntention
and if that is the estimate of She military anthorities.

Then leb me tmke the administrative services, which are to be found
14.  Here apgain i is the 1L.A.O.C.—aub-head (F)—which has &
muitiplied iteslf nearly 6§ times between 1098.80 and 104840 7
fike t2 know why suddenly this particular head. on which a cut motion haes
“been given nolice of by Honourablg friend Pandit Maitra, has become 20
much swollen.  Then militare aceounta offices cost anly 07 lakha in 1968-80
and now it ia B croros and 84 Iakhe T can undersiand a doubling or even »
Wwebling of thin espenditure. but the present figure is whallv indefensible
froan any point of view. There must be a lot of idle prople in these military
accounts officer to require such & hoavily swaollen expenditure.

Then the story of the military engineering services is equally seandalous;
th ie +» be fonnd an page 48, This itemn has gone up from 8§ orores o 15
ervewen. The figures of engineers. ete. are not given and a0 1 have not been
able to compare thern. T should like the Defence Minister to tell 1w why
thotw military engineering services should today cost ns  five times the pre-
war figure.—if thear engineers have suddenly become great  experts and
soquired great ¥y, and why thelr number should increase three o
four times the pre-war number. and whether they have work to dn. T ean
understand the military engineering services heing swollen  during war-time:
ol that time we canaot have too many engineers. Tt mav he that then we
Rave four engineers and only one may be available at a particular pcint. Bo®

3
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thut cannot be the case in peace-time. 1 do nov think the present army can
possibly require all these engineers; aud really in order to judge:the adequacy
of this figure you have W consider that another 3§ crores are there 1for ‘meo.ht.
menl and elecinical  engineers under the head of Adwinistrative  Services. It
you take thew all togetner. we tind that we are paying more for the engineer-
mg seetion of the ariny than for all the entire effective forces put together,
the fyhting services both in the army, navy and air lorce.

'aken on the whole, 1 um quite convinced that at least one-fourth to
one-ihind of the present expenditure consists of our war-time legacies which
could be pruned down withvut reducing the strength or the effimency of the
army. It is ouly if we reduce the vxpenditure und effeot economy thav there
16 o possibility of expunsion of the arhy. At the present swollen figure if

Il be no scope for making the force more

the ariny consumes 136 crores there wi
cetive,  Iherefore even for the future expansion of the army and future
mncrease of streugth und efficiency it is  absolutely essential at u drastio
and I suggest that it cmmot be done by a

pruniug should be undertaken:
sirgle  ccouomy comunittee.  Every item should have its ceonomy cot

there  sheuld be one cconomy committee for these administrative churges,
one tor the swies, another for the navy and another for the air force. Tt is
only if we huve four or five small committees  working at the same time wund
workmy ttensively and giving their reports in three or four months that we
ean have real economy in these Defence scrvices. | hope the Finunce Minis-
ter and the Defence Minister will put their heads together and convince us
either that thesc swollen items are justified and absolutely essential in the in-
terests of the country or that they are taking steps to cut them down to their

nmittee.

proper proportions
Bir, I hope these points will be considered by the Honourable Ministers
and the House.
rat to refer briefly to my oub

Pandit Hirday Nath Kungru: Sir, T propose fi
motion relating to Kashmir. During the budget debate I referred to what 1
regarded us the shartcomings of Government in regard 4o the operations whieh
are being carried on in Kashmir. T do not wunt to cover that ground again.
But us I received no reply from the Defence Minister during the budget
discussion it is necessary that 1 should draw his attention briefly to the pointa
that 1 raised then.

Bir, our t which were sent to Srinagar at very short notice did such
good work during the first two or three weeks of their arrival as to drive the
enemy back from Srinagar to Uri. Both our army and our air force have play-
ed s part in this connection which will be remembered for years to come by the
grateful people of this country. We expected, therefore, that the momentum
gatbered by the troops would enablg them to drive the raiders completely oub
of the Kashmir valley. Unfortunately, however, the troops were uunable to
advance beyond Uri and the deadlock stil] continues. It may ba that Gov-
emment were st that time unable owing to the commencement of operations
in the Jammu province to seud more troovs to Kashmir. Another diffieulty in
their way might have been created by the change of weather. But if during
the great war the weather did not prevent the army of any country from -
:f on such opcrations as the militarv authorities considered necessary, I su

t that the comparatively minor obstacles with which Government were
faced in Kashmir offered no valid reason for their inability to send sufficient
belp to Kashmir to ensble our troops to advance from Uri to Kohala. Again,
8ir, take the provinee of Jammu. We hoped when operations were com-
manced there that the well-equipped Indian troops  would be

able to protect s large part of the districts where the raiders
were carrying on nefarioun sotivities. But the nenersl impres-
sion is, I believe that this mpreasion yrevails in ot least some military

and
'einlunllo that the Government in the beginning under-rated the

s



2068 CONSTITURNT ASSEMBLY OF INDIA (LEGISLATIVE) [13¢m ofangm 1948.
(Pendit Hirday Nath Kunzru| ] i

megnitude of the task which confronted them. And when at last they woke

up end found what the reality was, it took them suvme time to send more troope

therc. During the last few months no more progress has been made in the
Jamiuu srea than in the Ksshmir Velley.

Sir I will sgain refer to the westher which has undoubtadly created
difficultics. But it scems to me that the weather does not rully
expinis the fsilure of the Government to take more decisive sction. We read
eotvuuniques daily sbout the activities of our troops in Jammu, but 1 wondar
whethsr unybody takes the slightest interest in them. They mean nothing
whatsoever from the larger point of view. They may place before us examples
of tho gallantry and devotion of our army, but they do not show that any pep-
gress whateocver is being made. If, bowever, our troops bave ad and
i they now find themufvu in new positions which are either piore dafansible
or which inerense the striking power of our army, then Government bhave to
blame themselves if they have not made this clear in their scommuniques.

Lastly, 1 should like to refer once more to the Madhopur-Jammu Road.
This is the unly rosd by which troops and supplies can be sent to Jammu und
Srinagar. Its importance will be ofvious to evers member of this House. It
was expected that the coustruction of this romd, which is ip & very bad condition
ot presont, would be taken in hand very soon: but so fur to the best of my
kno very little has been done to metal it; and I shall not be
surprisecd if the rain that wo had a few days ago hns made the road almost
impassable for vehicles. This road should have been constructed under military
sunngement., Milllary  engincers ehould have been set to work on the
construrtion of the rond. But its construction has been cotrusted to the oivil
suthorities, and 1 understand that this has neither promoted efficiency nor
spoade ] up the vonstruction of the roud. Perhaps the same thing might be
seld  with regard to the airficld ot Bfinogar. We should have thought thas
Uovornmant would take some stops Lo improve the serodrome there in order
to eatablis't better alr communications between India and Srinagar. But here
again 1 understand that for some resson, which is not clear to the public, the
Uovertnent have taken hardly any action in this direction. The result of all
this, Bir is thet our poople, who are looking up to us for protection, have
ressived nn holp {rom us, though it should have been our foremost duty to keep
up the morale of the people of the Jammu and Kashmir States. We have
beon »o alnv in helping our troops and in taking such action as would have
enablxd theta to Onish their job quickly as almost to have destroyed the morale
of the people in the districte of Mirpur and Jammu, What hes
bhappened i that this has produced repercussions in other parts of the Kashmir
Btate which we all regret,

1 hope Sir, that my Honourable friend, the Defence Minister. realizing the
responsibility which the Defence Ministry owes to the » will take us
into hin confidence today and tell us why, at least spparently, has been a
lask of proper organiastion and a failure to grasp the nsture of the problem
which the rountrr is faced with. -

And now 1 shall say » few words about my second motion.

1 waa glad to leam yvesterday from ray Honoursble friend. the Defence
Miniater, that “Jovenunent proposed to establish as s00n as practicable a
combined Institution for the treining of the cadets of all the three Defence
Servievs, snd twt in the meanwhile, the ondets of all these services would
reveive their bhaste tralning at the Indien Military Acsdemy &t Debra Dun.
This is a atep in the right direction, for if the Iast war hes made anything
elear W us, it is that though there may be three defence eervices, the objeot
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of all of them is the same. It is obvious therefore that the officers must
develov feelings of camaraderie among themselves and & common point of
view Nothing can initially promote this better than training at the same
institution. But 1 hope that Government are taking steps to follow up this
principte i other spheres also. )

Miltary experts have been laying stress for sometime on the development
of un integruted higher staff and au integrated higher ocommand. The
Gouvernment of India may not have had much time, because of the crisis which
unfortunutely they have been faced with during the last 18 months, to give
close uttention to this problem but 1 hope it is receiving their consideration.
We cannot afford to have three separate services and to give them  such
instruction as might be nccessary to make them co-operate among them-
sglves after a war breuks out. It is not merely necessary but, in my opinion,
urgent that steps should be taken to bring into existence a unified higher
command and u unified higher staff. .

We discussed bere the other day the question of giving military training
to ths youtihh of the country. I agree with my Honourable friend the Defenoce
Minister that it is not possible for us at the present time to take in hand the
mulitary traiving of the entire youth of the nation. But 1 think the Government
ought to innke o move in this direction ut least in certain provinces, namely
the Kast I'upjab and the U. I’. The position in the East Punjab, ot least in
the border districts, is not a very easy one. lf we want to instil confidence
into the peopls and at the sume time to have un organisation suxilliary to the
army, theu in mj opinion it is necessary that we should make arrangements
which will enable the military authorities to give military training to a sufficient
number of jouug men there. The question may be oonsidered later in other
proviuces but 1 think the needs of East Punjub should receive immediate
attention. 1 persopbally think that the system that 1 amn sdvocating should
be estendes to the Delhi province and the U. P, also. But if u step in the
direction suggested by me is taken in the course of the pext year in the Last
Punjab 1 shull think that a good beginning has been made by the authorities.

‘'here i just one more point that I should like to deal with before 1 sit
down. Before 1 deal with it I shall put a question to my Honourable friend,
the Defence Minister. He has laid before us the report of the National Cadot
Corps Enquiry Committee. It is pleasing to note that the Government have
io the wain nccepted the recommendations of the Committee. As the carrying
ovut o. thess recommendations will involve some expenditure, muy I know
whetbur provision has been made for it in the next vear’s budget? If it tns
niot been will a supplementary demand be Lrought forward in order to enable
the Government to take action without further loss of time on the Committee’s
Suggestions”? :

Lastly 1 should like to draw the attention of the House to the importance
of developing a proper research organisation in the army. There is there a
Directorate known as the Technical Development Directorate but this
direcforat: carried out hardly any research in the past. All real
research ‘was carried out in England and prasctically the sole task of
this directorats has been to apply the results of the researches made in
England to India. Our past dependence on England in this respect must not
continue anv more. It is realised everywhere in the world that in defence us
in othor matters we cannot do without the fullest applicstion of science to
our needs. I should like to know what steps Government gre taking to build
up an adequate research organisation. 1 suggest that we s invite the
help of s few well known scientists to help the suthorities in framing a scheme
for carrying out such research as is connected with defence. Tt is not ennugh
thas military officers who have received #raining in scientific work should be
employed in this organisation. 18 is necessary that Government should invite
the belp of scientists parSiculsrly those who are connected with researohes In
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fundamental problems, because the expericnce of other countriex shows that
it s only in this way that adequate arrsngements can be made for ihe
mvestigntion of Jdefence prob ems

We have just becotne respons:ble for the Government of our country. W
are faced with wnuy and difficult  problerns. Woe  have to think of those
economiic  probleins on which the prosperitv of the people depends
and it is uitimately on the solution of cur ceononue problems that our capacity
to defend our conntey will depend.  But it is nevertheless necessary that the
miltary  nuthortus  should begin  to  devote their attention to those baxie
problems on wiich the future strength of the army  will depend. Xo
oxpendituss on this secount should be grudged und 1 am sare the Governmnent
ss a whole  vhatever their needs may  be, will regard the defence of tke
oountry nw nne of the most vital problems which must engage their attention.
oven befors the economic problems of the country have been solved.
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(English tromslation of the above speach.)

Pandit Thakur Das Bhargava: Mr. Spesker, Sir, 1 was puined to hear the
speoch delivered before the House by the Honourable the Defence Minister
sbout the Indian Cadet Corps. Sir, for u long time it has been the practice that
all or most of the itewrs of Defence Expenditure presented to the House at the
tme of Budget used 0 be ‘nanvoted. We had no right to vote this
expenditure. Now when we have full control over our Defence Budget, it
bsoomes our duty to examine amd scrutinise all items and to wee that the
woney is spent properly. 1 ugree with Shri Banthanam that there should be
» ocouvention fur n  separate Defence Budget and ull items of thix Defence
Buwdgat should be placed before the House. The comparieon of the figuros
of 198R.30 with those of this year made by Shri Santhanam has clenrly revealed
that expenses on certain items have increased five to six times. We cannot
uederstand it. | agree with Shri Kunzru that it is the duty of our Govern.
ment t> make proper aurrangements for the defence of the country, and 1 wmn
surc the House will not mind voting the Budget even when,the estimates of
Defance expenditure are in excess our last years expenditure. We cannot
hoWever. give our conscientious opinion on this Budget so long as we do nout
fully understand it. We have not been able to make out the Budget ns it
stands at present, because reasons for the increase in expenditure have uot
bees made clear. What has led to the incresse from three orores of rupees
to fifteen crores under the Engineering; and why have expenses increased
under other heads? In future, therefore, the Budget should be presented
separatel > nnd with full details and explanations.

I would now come to the main subject. The British had created a military
cait: based on the policy of Divide and Rule. On the basis of this policy
they made n distinction between the martial and the non-martial classes.
That is how the British ruled over this country for 150 years. Thus they
created 1 feeling in our minds that we were made of a different wtuff from Hur
bretherea. Now it has changed, and changed to such an extent that there is
no room for doubt that this feeling of discrimination has disappeared. Every
lndian is now duty bound to serve his mother land as a soldier and to
sacrifice h's life for her sake. B8ir, the committee of which mention has
been made and which was constituted on the 15th July 1948, was constituted
only to fini hew to inculcate leadership and other qualitfes in officers who
lncks | them.  Farlier, after the end of the first Groat War, such committees
were comstituted in 1928 and Auxﬂiary and Territorial Foarees were hrought .in
existence. Waye and means were devised how to fneke up the edueational
deficiencys of the officers. 1T would submit reapectfully that no armies of anv
couniri ean be improved so long as the whole atmosphere is not changed and
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80 lony as every individusl is not mede to ren

How can wa 1ise the generul stundard of people as long as evers citizen voes
not understand his duty townrds )

; his country. Merely increasing the etlicie:
of officers will not do. If you want to huve gcid oﬂicersg, then the ﬁ.:?t
requisit. is 1 inculeate  mulitary spirit in our people and to improve the
mmi_ outlook of officers w0 thut they can train others properly. Without this
{:il:_ uira will remnuin unrealised.  8ir, through the kindness of the Homourable

ister for Defence und us n member of the Standing Committee for Defence,
I had reseived a copy of this report. 1 have enrefully read it and I um pre-
pared to gtubg-clenrly that if you reud pages 8 und 7, you will find that ite
objeot is vue and the same throughout, i.e. to improve the standard of edu-
eatiou. The shortcomings and drawbscks of the officers have to be remmoved.
‘This atid such other pmlﬁ:

ms for which I want the establishment of a National
Militra, huve mint even been touched in this mm .

lise his rights and respoosibilities

I o not want to repeat the ressons which formed the basis of Dr. Puttabhi's
arguments in counection with the furmation of a National Militia. The House
is Imiline with them. FEuough light will be thrown on the subject if
Hotourable Members go through his speech carefully. I am not at all pre-
pared 13 ucrapt the stetement made by the Honourable Minister for Defence
toduy. 1 do not believe thet funds nre not availsble for reising o National
Militi. or that time is not ripe for it. Todny National Militia and territorial
force: are urgently required. It is high timme to start organising n National
Miliris snd 1 think of po  other  better oocasion for organ'sing a National
Militls if it connot be done now. I would invite the uttention of the Honour-

able Minster to our national ideal and to our natioua] anthem of vands-
malaram.

freetfr ¥z wawm frae sod fy frewife gdefa wz sw@ )

weafy JATERATR ¥ WA wawre agEe wifoh At avdfe foee
wrfedftay ey o

Su kg us every Indian is not trained as a soldier, this problem will remain
nonsolved,  Failure to do this on your part will force people to say that you
ate out uhly 1 continue the same old rule by ocontinuing the distinction
betwven miurtial und non-martinl classea which was introduced by the British

atil which onabled them to govern Indin for 150 years and do not wont to make
any chnnge.

The Homouwrable Sardar Baldev Siagh: There is no distinction betwesn
martial and non.martinl olasses wow. It has been removed.

Pandit Thakur Das Bhargava: Sir, where does it not exist ? In the army
or 4 the country? [ may say that _even todsy 'if you see how recruitment
tr militar -is poing ou, you will find that it is being done on the satr old basis
Wh elss ezoept martial classes are ooming forward for recrutment® Only -he
martial clasom arm offering to sorve in the military.  With respect 1 would say
that i hai not peen removed in practice. You may well remeve this distinetion
an paper Lut may T know how will businoss rven awml clerks offer themseives
for gervioa in the military? The way to do this is to d'sycl the feur from the
miods of husiness men and clerks and to bring them 0 the fevel of military
mev Then i+ ouly one remedy for puiting an end to this fear.
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8ir, 1 w.s saying that Defence of the country is the biggest school wherein
W cau teach this to all. Just now our Honourable Minister for Defence had
referr:1 to the fear of an attack by tribesmen. With great respect 1 want to
ask how ruuch destruction and devastation has been wrought by the incurscrs
in Ksshmir? [f these tribesmnen raid Fast Punjab or West Bengal—they are
om the outlook of an opportunity—may I know how will you be able to
diatgbuts your meagre forces on so many fronts? Will it not lead to destruetion
then? Today you are yourself referring to these tribesmen. If you want to
face the internul and external dangers, my first suggestion amd the best
remiedy is to rnise a National Militia. It will not cost much. "1 would like
o invire your attention to your own speech wherein you hed yourself stated
that youngmen between $he ages of 20 and 25 will be recruited, ‘and the foree
would compriee of 10,00,000 men and cost only Rs. 25,00,00,000.

By friery Shri Kunzru has just now asked us o make u beginning.
Whethe: you begin it in the East Punjab or in the West Bengal, I have no
vbjections to it. But it should be commenced with the recruifment of
youngmen hetween thu agns of 21 and 35 years. If you confine yourself to
thes: me 1 you will not incur heavy expenses and you will be imparting trainin
w all.  You are in dunger today. You may dissolve the R.8.8., the Akali Dal,
tho Nationai Guards und others, which have a military spirit. Their entire
erthusiasm 5 at your disposal. It is upte you to use it or to wast¢ it. 1 wish
you could canalige it by organising an army. When they join the army, these
yorngme:n wiil be, as Pandit Kunzru hns stuted, comvnrmies in srms  When
thay will sit and dine together, they will develop the true spirit of nationalisin.
Thes titm of the army under Neta Ji Subhas Chandru Bose that was shown 1o
us mads it clear that Hindus, Muslims and Sikhe dined together. 1 wish -ve
enuld organise the whole army in this manner, uml end ull present  class
distinations in the great [ondian ermy. This is the first and the (foremost
problem of India. This will put sn end to all compluints that are pouring in
from provinces today regarding the behaviour of Hindus wnd Sikhs, ete.

Yhe fires requisite of nation building is to aceept the principle of organising
a Nationa] Milfia. If in this manner you make al] youngmen ding in the
suns kitohen nnd live together for some time, it will remove ull their
differences and India will have an efficient army and our country will become
invincible, I would, therefors, request you a# least to accept this principle.

fn this coonection I want to tell you what i happening in Greas Britain.
May [ invite your attention to this report of the Nutionul Cadet Corps Com-
mittes which mentions of ‘open unite’? With the exception of those youths
who are receiving their education in the Army Cadet ‘Corps and who belong
%0 Colleges and Schools and sre known as ‘closed wnite’, nttempts have heen
mads 8 imnpart alucation to these youngmen, who are not attending -ny
uaiversitiecs schools or colleges and make open units on the lines of National
Militia. In Britain and other ocountries every young man is given +he

nity of raceiving militery training and this responsibility is not

i tn eaducational instituticos only. You want #o confine the ssheme
%% schoo's and colleges only.

Phis smacks of the days of our «lavery. You havé only inherited the
buresusrsiic creed and wans of imagination. Forget is. 1 find the essential-for
delemce s to strengthen $he foundstions of $he army. Without solid and
sirong foundations you can nnt have = sirong army and therefore the
foundation of our army should be sirong. A neglecd of National Militia will
mean weak foundations of defence and will weaken our forces. Ip connection
with the resolution of Dr. Pattabhi it wan stated that Government wonli
sonsider it. Unfortunately, Dr. Pattabhi is absent. We have the right of
spauling om . With greal respect-I woold sxy thai two mouths have elapssd |

- - - - So. L. .y
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but no such shing has w0 fur beon brought Lefore the House. The Honourable
Minister had steted that notwithstanding the obstructions and difficuities in
his way, he would attend to the Territorial Force and army, but he bas .10t
given any thought 1o it so fur. 1 do not wunt to insist that you should name
this arny us Territorial Force or us National Militia, but every man, who has
two uwrm3, should be afforded wn opportunity of service for the defence of bis
country.  Youngmen should be trained to defend their country. Let us spare
o sacrifico 10 muintain our bhard won freedom. We do not want iners
promises fur considerstion of the matter. Government must teke practical
steps. I it-is said that we have gool leaders and so we need not have any
fears, 1 would submit that it 13 & questiou of democracy. Our Government
is peoples’ Government. It is the Governfpent of all Indians. It is therdfore
the duty of every one to defend his country. Hut 1 would say that as lony
us th: entire nation does not receive military truining, i is vot possible for
us 40 do real work. If you want Indis to have & army there is only coe
way for it and this is to build it on peoper foundations. | would, therefore.
request the Honourable Minister und the whole of this Goverument to accept
at lemat the principle of Nations! Militis and 10 start it as soon as possible.

I kmow i you raise s Nutlonal Militis in the East Punjsb, many people
will volunteer themselves for aservice. 11 it s orgenised in the West Bengal
aven then many men will enlist themselves. By snd by it can be introduced
sil over the rountry. [ may say that s better opportunity than the preseut
will heedly b found aguin.  Pakistan s reverberating with the cries of *Delh
Chelo’'; women waot nothing but pistols and revolvers in the'r dowries and
armn have been distributed round about Labore and it the districts of West
Punjal, ] am not &« war monger and | am not afraid nither. Bt 1
must say that as long as we do not have self confidence. we cannot defond
surselves, Had we heen strong, the 4 per cent. of Hindus mud Rikhs would
wod have dosertad their hearths and boines and fled to Indin. [ would there-
fore cinphasise that it ls only the principle of National Militia which can be
ubhae | fo- weting the internsl danger and for cresting » proper atmosphers.
Efforta should therefore be made for organising » Nationsl Militis unmindful
ol expenditure. When we are already ing oo laviously. it is imperative
ta apend Ha 20 erored on Natiooal Miliths which is » basic necessity. 1 would
requeat ton s conanler it with an open heart and not disappoint us with the
fonling that Government are not propared to spend anvthing on the establish.
mont of National Militia '

Mr. Bumain Imam: Mr. Speaker, Sir, 1 had no intention of intervening
in tho debase until T heard tha apeoch of Mr. Ranthanam. [hat gave me the
n:g;‘mrhwty b apeak on this ocenwion. T regret that he conpared the figures

109330 with this your's figures. The more comparsble figure would bave
been the fxure of last year's budged which was presented by the Honourable
the Defanoe Mitster himsolf, when he would have found whether things “>sve
changed for the bewter or for the worse, or lave remained stationary. 1 fiud
What in the Jast hudges year the total net amount demanded by the Defence

nt was Ra. 204 crores, and on the mtio of 21 in which the defence
forowe hare born divided up. She quota for India comes o Re 186 erores
which ponds 40 the figure which he has demanded this vear. Bus ‘here
i that wheroas the last vear's budges incinded provision fas
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to reoeive during the war years, this yoar's Budget is nore like the Brivish
Government’s Budget of 1940-41 when very little information was available
@ us. I think this is a strange fruit of freedom that we afe getting. For
instance, in the last year's Budget he gave a full emumeration of the number
of personnel serving in each branch of the Army. This yesr we find no
mention made, under any head, of the number of officers, other ranks or
followers. This, Sir, I regard as a bad change.

‘Another feature which' I cannot understand is the change in the Mnjor
and Minor Heads. The last year's Budget had a different orientation as will
be sapparent by comparing the General Estimates given on page 6 of this
year's ‘Budget and page 8 of the last year's. This change of Heads has mals
it diffeult for us to compare the like with the like and we do not know exunetly
where the expenses have increased.

In this connection I would draw the attention of the Honourable Minister,
to-the fact that we on this side do not know exactly, and have never veeh.
told either by the Finance Minister or by any of the other Ministers, how
our expenses for the 5} months when India remained united compnred ‘vith
the revised figures or accounts for those & months which are charged to the
joint revenue and for which there is no other forwm than this to disouas.
Thix informationy has not been given to us. We do not know how rome of
the items which were severely criticised last veur have fared. For instance,
1 would refer to. the expenditure of Rs. 10 crores which the Honourable
Minister had asked. on page 40 of his last year's Frtimater, for new works.
It was vehemently criticised in both the Houmes of the Legislntire. wnd weo
would have liked to know whether that criticiami had any value, whether any

rovision has been made somewhere shin vear, too. for a Inmp sum grany ns
e asked for last year.

8ir, 1 think the House should he tuken into confidence and the Defencs
Standing Committes should be amnociated more and more with this pard of
the work too. Although it in really the power of theeBtanding Finance
Commitiee to sanction the estimates, Defence being much n hig aubject it is
necessary thal the Legislature should he arsociated ih some form or other in
the formative stages as well.

T would also like to endorse the suggestion of Mr., Banthanan  ubous
having an Economy Committee to deal with the different parte of Defence
expenditure. Tt is very necessary, 8ir, that we should get sixteen annas
valiie for every rupee that we expend. There is no question of grudgi
expenditure, but #there is every question of stopping squandering an
expenditure on inflated Headquarters staff which has become a kind of
vested interest and which it would be very difficult to uproot. T may mention,
Sir. that there are ahout four or five members of the old guard left in .his
House who were members of the Retrenchment Committes of 1981; twn .re
on the Treasury Benches—Mr. Shanmukham Chetty and Mr. Neogy were
on the old Retrenchmens Committee;  two or thren are on this side of the
Hnuse. 1 think we might bencfit by the.experience of those vears and it
we would form a Relrenchment Committee it would not mean in any wsy
a vode of no-confidence on the Defence Depariment or the Defence Ministar
bat i$ would only mean that we are snxious to see -that every care is takéw
to safegused the tax-payer’s money.

8ir, I rather fear to tread on a diffieuls ground. I refer to'the feeling of
ingecurity felt both by Indis and Pakistan. The feeling is there, no one :am
deny . How to end it is the question which is psramount befors us. 1
shink, Sir, war-mongering by either side wounld be ruinous to both. Tt s rwb
s> much by expending mare and more on defence that you safeguard she
interests of the country se by cultivating better relationships and '
A pointe of friction. The formation of the Organisation d'ﬁow
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Netions of the world ia really mesnt for this purpose: thst these q

sad querrels may Dot sssume harsher proportions. [ would sherefore es y
swlicit the Governments of both the countries to try and meet each other
hell-way and 10 remove as {sr as humanly is possible. the possibilities of
friodion. As » incssure of security, I woold suggest that it will be better i
we on our side had introduced sn element of conscription. 1 mn  agajost
increasing the standing Army—1 think {t is wasteful expenditure—but te
pre s oountry for defence, it is much bettor 1o have a short compuleory
tralning periad of one yesr for all sble-bodied youngmen of India, and reduce
the Army to thst axtent—reduce the number of yesrs which they have o
sarve in the Army so that they may really form an element of veterans who
could, ‘immediately on the outbreak of war, be promoted > the higher runkn—
other ranks might he promoted to V.C.O0s.. V.C.Os. into officers and so ou.
oo that you will have & kind of an arrangement ready o put ou s war-fooli
nos 800,000 or 600.000 men but two or thres ﬂlbﬂ st ovoe within a pers

wur years We are told in the basar that orme

sre baing imported in Pakistan because they have got no armaments factovy

, are Wid that our Defence Secretary, Mr . M. Patel. went

aver o Bagland for such &uw Well. thees are the rumours which /nre

the market. I do not attach much importance to them tut 1 juet

dmw altention of the House and the Minisiry & the fart that things arc getling

bad to worse and id is time wr did exmothing constructive trwards

introducing & more amicahle nluﬂamhir between the two counines, at the

same time preparing every eventuality in o, ,manner which would nake
W impossible for any country to asteck India '6&: impunity.

that India‘s defence i» the eoncern ‘wt

ot the Ministry but of all the peaple, and we all like f0 be assccinted with

s manner in which 3o motey will be wasted and every
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Matel fores to physical force is as three is t> one, es Napoleon, one of ibe
greatest militery geniuses, seid. 8o, -when we oconsider the reorganisation
of the Army we have to apply our minde to its paychic re-orientation no less
than to its physical reconstruction. The Indian Army. during the jong
nightmare of British rule in our country, was @ mercenarr instrument, suited
to the purposes of British imperialism. It was ap army of conquest in the
teot instance and Iater it became an army of occupation, an army for the
wippression of our people at home and for fighting other people abroad, all for
the promotion of British interests, for the oconeolidation and preservu-
%od of the British Empire. It was, however, impossible that in ke
ovurse of our freadom struggle the entire Army could remain impervious to
the pervacive influence of patriotism end national ideals. As e result, there
was oonsidershle ferment in the Army, during the lest thirty years in
partioular. There wore also sporsdis revolts inside the Army, but they were
mostly sbortive and nothing came of them. Bus graduslly, as our freedom
moveinent gathered momentum and resched ite climax, and as during the lsal
worll war the Indian National Army under the inspired leadership of Netaji
Subbas Chandre Bose fought valiantly sgainet Anglo-American imperislism.
this hao \remendous .epuroussions on the Brisiah Indian Army here. When
the British CGovernment realised that the Army in India was no Jonger &
relisble instrument,—and of course they had elready known that the peoph
wers againsé thein—, when they ised that it was not a reliable instrumens
for the furtherano» of imperialist greed sand domination. thev beat a hasty
retreat from this country, not however in good grece, but after dividing the
peopls, dividing the country and dividing the Army.

The present organisstion of the Army is like the proverbial curate's epy
“‘good in parts’’.

The first essential in reorganisation of the Army is that it has o beocome
s People’s Army or & truly National Army io the best sense of the word.
Referring to the I.N.A., the Honoursble ar Vallabhbhei”Patel said rome
two years ago that it onuld very well become the nucleus of s free Indie's
Army. Our Army should function not aloof from she people. not hostile %
the pouple, ss it has very often done in the past, but actively fraternising
with tho people. The Army must be imbued snd indoctrinated with new
#jeals-—the idsals of national service and lofty patriotism—seo much so that
aur people must fee! thst the Army is of them, for them, and will stand by
fhemn v Uimes of war ss well a8 in timea of pesce in the same way as the
I.N.A. became doer 0 and one with the Indian people at home and abroad.
Tbere is only one suprame mantras for s free poople’s Army. That is the
magtrs which was taught by Shri Krishns to Arjuns. It hes been acelal
os the greatest mantrs even by eminent masters of scientific warfare in $he
Wess. Here is & book by Karl Von Clausewite, » German military writer of
gemius who became the teacher of many Prussian militeriste during the last
e coatury The introduction to the book ends on the superd nofe which i
«dimined in the tesching of Shri Krishns t0 Arjuns This is whet Clausewils,
thet German euthor of “‘on War'' eays:

|ore inepi sdvice than fhet- Ksalme 0 Arvjude »
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In Sanskrit, Bir, i% is: .
N A gy & faear a1 edd W@y
mafoc ¥y 3@ Fafawa o R
TN W g AT HTATHY AYTAAY 1
a8 g1 qIGER A% q AqTEAf 1|

Here, Bir, is the supreme mantra for the People’s Army to fight reslly
for the people, work for the people and for the freedomn and in the interest
of she prople.  Shivaji some three cénturies ago and Netaji in modern times
in the Fast, and Washington and Oaribaldi in  the West, modelled their
Armies on this firm foundstion and that is why their armies, inspite of peonr
-equipment in material, became formidable fighting forces. The Armed Forees
must be tooted i the nation; theyv should forn u constituent part of the
nation. In modern totalitarian war, the strength of these Forces will be
Inoressingly in proportion to the physical, morsl and psychie strength of the
people. It is above everything else the paychic strength which crestes the
unity of the Armed Forcen and the people, and it s paychic strength again
that i# required in the vitel struggle for the preservation of a nation in a
protracte | war, This paychic strength end psychic unity. canmnos be had by
mechanical menns.  The means amploved should be of a spiritusl charseter.
A man of the sminence of Ludendorfl the German General who was prominent
In the Fint World War said thwt the means employed in this  connexion
should be of o spiritusl  character. But, Sir, I do not mean by ‘epiritual
training”  any ‘religious training’, but a training that is intended to keep up
the morsle and spiris of the Army.

Here, Bir, in the Budget Fatiinatis, tuming to pages 17 and 19 of vhe
Hxplanatory Mamorandum which deal with military training and educational
training. 1 tind there in no reference to the type of truining 1 have mentioned.
T would nvquent the Honourable Migister therefore to give carnest attention to
this matter about the spiritual training and the nmaintenance and heightening
of the morale of the Army on the right lines. Here, Sir, the officers of vag
I.N.A who have had such training will eom¢ in very useful. T am ‘wure,
Bir, if our present Indian Army is remodelled on this foundation and with
such a aqul—tmnsformation, then our Army will weloome the officers of the
TN'A back into their ranks. . Tt

As rogards the structure of the Army, the first essential is the nationaliza-
ton of the Army. Notionalization in its wider sense s no$ merely the
replacement nf British by Indiana; bus throwing open the Army to all classep
and  communtica of e pation, and not merels confining it to certain
aristoaratic olasses or to certain so-called martial classes.

Nuxt comes the task of fortification of she fropticrs. the defence of the
ocountry agmned air-orsft and full prepspation for the mobiligation of the
entr nation. these ore the basic guarsnteea which a people desirous of
doveloping in peaceful socurity should start acquiring. But, 8ir, however
solid the defonce barriors mmay be, unless they are su by s «ufficiens
number of lully trained military forces, the safety of country will alwayy
be in danger.  Therefore, Sir, the plea put forwan! by my Honoursble friend
Mr. Bbargs /s for,a National Militia is very timely. For our nalional economy,
Bir. a samall standing wrmy, as was pointed out by Mr. Hussain linam along
with & nation-wide wnilitia based on territorial systemn will be most suitable
* fromn the point of view of our country’s economic rescurces and this will ool
only reduce the snotmous ¢ nhmm&eﬁmg.bﬁnbginwm
for all our cikizens, mea women alike, t0 offer their best for the
of the ocountry. o
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Then, Sir, modern armies are moving i thé: ditéetion .o imbchamigition
and motorization.' T ghall not deal in detail with these matters. because timc
is a stern master and 1 will have to conclude my observations verv soon.
But. Sir, the main direction in which all mimies are. moving®today- all ver
the world ure mechanization and motorization, for speed and power on the
hattle-field. Then, Sir, there* is the industrialization of the ‘country which
ta intimately linked with this mechanization and -then finally there is- the
integration of the entire armed forces, so that they can function ar one unié
in warfare, on the battle-field. Before the last war began. it was Hitler who
aaid that within 15 years the old-time warfare had become obsolete. In tho
first World War, as you know, it was only trench warfare and in 15 years'
time it hecame obsolete and Hitler said: ‘‘The next war will be fought with
tanks and planes’’.. Because he developed his new instruments and a new
technique, he sprang & surprisé on other nations and won his initial victories.

Here in this context the plea put forward by Pandit Hirday Nath Kunzru
has great force. Weé must have a research Department, a very efficient
research Department very ably manned by the best scientists. e wmay
even appoint foreign scientists as our advisers to build better and more
efficient  instruments of warfare which will conduce to our eafety,
speed and power in eombat. Tt is not merely for building n large quansity
of annaments and guns and rifler, but today we are tending towards light
ships and cruisers in the Navy, machines of an ever increasing range of action
in the Air Force and in the case of the Army the guerillas have acquirad
eonsiderable importance. Therefore, 8ir, the raising of a National Militie and
the training of guerillas for modern warfare are very important from our poind

of view.
o

In the end. T conclude on the same not: with which I began, the same
advive, the samne supreme mensage that was given by 8hri Krirhna to Arjusa
@housands of yesrs ago.

* TasmdtivamuttisMha yashc labhawra

Jited ahatran bhunkeh-a rdjyam samraddham

Maoyaica i nikatdh G

Nimstta mmdtm: Mmmmr“n. * -
. This great teaching, this great Mantrg must be taught tc every soldier
in the Army and to cvery citizen of India. Let us all move, live and have
our being in the spirit of this great Mantra.  That should be the inspiration
for every man, woman and .child, every citizen of Free India, ILet us all be
mere humble instruments in the haods of Divine Destiny, which is shaping
the future of Indis for the peuce and well-being of man-kind. Tet us build aa
invincible  Army, with one arm raised to strke and the other to succour. Leb
s in thiz spirit go forward, so that our Army when it has vanquished the
!brces‘of evil, ‘'when it has vanquished our encinies, shall establsh Ram  Raj;
the K:xgdgm of God oo earth. Thus, Sir, shall we erect the worthiest mony-
‘ment to the memory of Mahatmaji, Netaji and our other countless smart
wbo have suffered and died that India may live. : ”

>
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Faadit Lalohmi Kaste Maitme: Mr. Spesher, Bir, within the few minuter 83
wy disposal, | propose %0 deal with » particulsr branch of she Detcnoe crganisa-
wun, which hae hitherio been neglected; this metter was never seriously inves-
tgaled or condidered by the House and shis ume, | hope we ate gung to seri-
vusly address curseives to this sspeot of the defence problem. Sir, I have
pevcularly in mind the idnance factories with which are  allied the defence
uilastrios of this country. The workiug of Ordnance factories, Sir, had been
o ssolel book 10 us 8o luog and the whole branch wus 8 close preserve of Brisish-
@y in this country. Thay was ustural becaure the defence of lndia was Dno¢
Mis eselusive concern of the Government of India, bus it was » part and parcel
o We plan and policy of defence uf sbe bntish Ewmpire of whict ladis Yvrmed

~ vhe moet vitel hnk. It is no surprise, therefure thet all the defemce arrange-
meuty iu this country, sl she defence organixations, including the industiries
nsd Isctones tnder the Defence Department were fashioned ufter the policxs
lunuuldted from Britwin Now, Bir, with the sudden withdrawal of the
British there bas been created o vacuum in Whe defence organizatios, which has
10 Lo flled immedistely and eflectively, 'inless there is to be u diswater to the
cunnsry,

When ] say “vecuum’ ] want my Hovouralle triend the Defence Minister to
uadereiand that hithertc the whole defence policy had beon the work of trnined
Hetlad strutugists sud militaristes  who formuisted sbor policies 6,000 miles
away framn this place aud the defenoe orgsniistinn in this sounwy waa » mere
wpoka i the whee] which was gyrated tran Britain Now, with the changed
swi-ap, we should immediately sot about 10 resdjust our entire defence system
with all i anoillary branches.~oednance factones and the like-—<4o the necds
of e shterod ciroumriancws and bnng % up W the highest pitab of efB.
cienay. The House is aware \hst Judia today, has s very low indusirial cape-
aty.  To buld up » sound Defence structure wish whe requisite defunce in-
dustries enininensurate with the posential that we have in the country and i
slae, wauld be a herculean wmak; bus this should not scare away the Defence
Mwister froan tackling the lemn with all the seriousness and earnestness a$
his command We had » full-dress debate in the last session aboud raising ol
a Nawonal Militia Today speaker after speaker hea stressed the nred of an
moellont army and Ao for expansion of ite sise.  That our Gavernment has
saceptod the principle of this demand  will be seen from  the Netional Cadet
Committec’s report.  Theugh it does nov go far enough it makes a good
baginning and seeka to create a very gond nucleus around whish the future
miliva of the oountry oould grow.  But I want 40 ask the Hcuse, bhas if ever
somously applied ita mind w the question as $o where and how it is going fo
have the sinews,—the arms and weapons with which to equip this army e
dofend the conntry sguinet external aggression or to deal with interial cownmo-
tiou or disturbanecs? I do not want the Defence Minister to disclose any
renh %0 this House; 1 would like him %0 go earefully into the quest-on of pro-

wotion of our armament fectories, the ardnence factories. From what I know
fars informetion which very ofen nomes 1o me and which T have no ressm
% disbeliove—at the mument we are manufasturing guns, smell arms up 0
ostain calibre, up %0 a certain bare, light machine-guns, rifies, some shells and
eaplosives. These are all thet we are manofectoring now. We do not meno-
Desvy guns or weapons. But even in what we produce the percentage of
rejections is very high notwithstanding the fact that the most up o dale
mechinery

!

were installed in the armament factories during the last war. 1f the
House realises the enormity of the lemn of supplying the defence uuits with
the necemsary equipmant, if would be perfectly justified in asking the Defence
Miuister to go thoroughly 4oto the question: and for this purpose I suggest to
hizn thet there should be a commitiee %o cxamine this matter in all ite aspests.
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e, 1 was releining W the output olhuitlmuoe :u;:totiase;l Douls the D:Ienmi
Muwister or House know the particularly wasteful procedure that 1s ndoptet
in Weso Urdlt:uee factories? Here is u factory in  Ishapore near Caloutta;
Larrels of guns, rules and shells are cast there. 'l.'pat process over, Ehe whol«
thing 13 to be (aken over o whotlier fuctory- —though it is also close W Calcuttu—
ard that is Cossipore Gun and Shell Factory. There they have t be machined
wad bored.  Having done that, these things will huve to be transplunted toy
Jdscing on carrisges ut Jubbulpure which is 700 miles uway. At Jubbulpore
Gun snd Carrisge Fuctories these things sre mounted. Thut done, they are
made to undertake another jourvey of 600 or 700 miles tu Bulasore und perhaps
to Caloutts Test House for testing und passing them. This over, they ure dis-
tributed all over the ccntres.  Now, Sir, 1 sericusly usk my Howourable friend.
the Detenee Munister if he would allow his defence industries to go through ull
tiis dilutory, reundabout and wasteful process. 1 do not wunt o products
to Be globv-trotters. | At a time when we ure burd-pressed for shortage of
tronsport this viastetul process must nnmediately cesse.  In the old days this
imght be dosie bevauss then trunsport wus plentiful und there were also alter-
wative meantis of transport.  But now those fucilitiey are absent snd  conse-
quently this uksunies sume importsuce from that point of view ws well.

Sir, one powt was wuched by my Honouruble friend  Pandit Kunzru which
1 should bhe W develop at some length. At present ull these  Urduance fag.
ortes are coatgxl and contrulled by a class of persous who are not really Hrst-
class men.  They are truined foremen aud wmechanivs of biritish  fuctorics;
they simply exscute here pluns and desigus which are  drawn up by ilitury
strategists 1 England.  Thas hus hitherto  been the practice und it has not
been chunged. s result 18 that there 1s no scope for jnitistive but mere me-
ensutenl complisnee with  the  blue-prints emanating  from England.  These
‘people are i charge of these  Ordoauce factories. L am
surpniseq; &t the wuy iw  which the production figures  are
shewn,  If 1 mention about the tremendous amount of rejections,—
rejections of finishvd products, rejections of stores thet had already been there—
the Houses will be strggered. There were very valuable “nstrutnents and
equipment in the Defeuce Department which were brought here during the lust
yreat European war,—like radar sets and sperrygyroscope. These are highly
specialissd types of equipment which in a m wur are absolutely indis-

pensible.  The House would perhaps be interested to learn that with the help

of this radar equipment. -in those days of blitakriegy, Great: Britain inanaged to
defcud herself nd fuil the attempts of Germany to raze Brituin to the ground.
With rader seis it is possible from a distance to detect the advent of scroplanss
and also make arrungements for checking their progress und getting them
trapped.  During the last war—when Japan cume into it, a large number of
rudur sets were cperated from Caleutta, Poons, Bombay and places near about.
I do not want my Honourable friend the Defence Minister to disclose any sec-
rets, but is he aware that these radar sete are nowhere to be found now in the
valitary stores and depots of this country? All these have been sold cut as
surplus nnd useless stores.  There have been fifth columnists ut work in these
${actories and the stores departments. Sir, T have it on the authority of n very
great scientist of intcrustional repute, Prof. M. N. Sahu, Lhst he recently con-
tacted some important persons in England and in America and was told by
thiemn that these radar sets had heen much in use during the lust war. Coming
Liete he tried to trace them, he traced parts of them in some private godowns
aud acrap-heaps.  These things are going waste. | may tell the Def:nee
A nister that st present even in peace-bime the W.5.A. Las binn.d the eumt
«d thess applisnces to any other country; no$ ounly radar sels bus projechles
and certain essential chemicals and wirnless teansmitiers also have been sbop
from being exported. But we are throwing away a vast body of thess valuable

matcrials.  So also is the case with sperrygyroseopes. These things you will
sot get fro.m say otber oouniry mow. '
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Then jou have s variety of valusble metals and ulloys which are .ssentisl
for defence  industrics. 'hey are slso being sold out as serep. 1 do not
blame my Honourable fricud the Defence Mmister for this; it 1s not humanly
possble for hims t» know all these things. 1t is u highly technical matter und
be is not expected to know ull wbout it. Bui the time has come when we can-
not but take stock of the situntivn and effectively husband all our avuilable re-
sources if he wants to Luild a reslly efficient ana powerful difence organisation
with i thiwe breuches 01 army, navy and air force.

Another matter 1 referred w was thut we bud uo desighis of o acselopuient
vection, My Hovoursble friend 10 reply to s question the other day suid thas
wo had one. 1| unpbuticnlly méintan that then s wone.  Laoes  he know
that during the last war the Britishers in thewr uwn seit-inlerest utiimed 10 the
utinost sbe resources of Calcutta University Science College for their fam-
puigu agalast Jupan or Burina? The entire scientitic potential in the coun
way utsibed by than.  The facilities which are now avausbie in the Scienoce
fnstitute wt bungalore st viber scisuce colloges are uok being  fully utilsed.
Ihore 1 4 reservar of scicutific taleat in the country which must b: tapped to
the full. The vumber of technical persvunel i our Ordnsnee fuc-
Wnes is  lwirdy lge bu they bave been kept ws temporery hands. These
peoplu Bave o secunty sbout their jobs. Ordusnce Fastory workers well-
Wained and effivient, Lave bewn retrenched by the thoussund. Utbers ure outuing
in for all manuer of iil-trestancut wy the hands of officers a8 all thosw orgauiza-
Sons are under the control of non-Indiwns.  This is su unporteant matter W be
loaked intw, Wy have got all the 16 Unduance faciones which previously  be-
wuged to uudivided lndi, and noar sbout Indw, with the exoeption of
Husua, therv 1o nob suother country which hus got that kind of valuable arms
production  oigwmzation. Our Nativual Uoverninent an o fis of genvrosity made
over Is. 6 crures o Pakistun  the uther day for bur Urdnance factories. Bub
when the uation is called w fout a bill of Re. 02 crores, ] am cutided 1o
sak the Finanioe Munster what he is going 10 do W set his owa huuse in order.
1s be prepared W sppotnt & Comunitee of soientiste and military caforts  with
wide terum  of iolotence? 1 wand thet these important orgauizations are

vonder she charge of Indian neticusls, | du nut say that we shall not
oxperts, we must keep them. Butlwmtthun-toL under the
Indiss,  They should be soting (here as experts ouly mare.
There ahould b research and development sections. There should be a tharough
co-urdinabion betweots the defence and other industries in the couniry.
Besides, there should immediately be brought into being pew [wrtories for
matufecture of synthetic petrol, synthetic rubber aud other special cheswmicals
std alloys, metus, which are absolutely necrsssry for armament  production.
Urvat Brituin aml Amncrios wuny not be willing to supply us with these precious
mateniala in future, There is enough soope for their productbon in this
country. But all these questions cannot be fully investigated unless m
. ' m&m Iu-hg " .thmqh omh::a ol
tharoughly explore sll . itios, t a
tho]nn{hndlhwdnnno!mmduui&n view not only 10 increase effi-
olanvy bub step up Kduounn af ull types of arms and equipment, not caly of
a light vature, but heavy obes, like tanks, machine.guns, explosives, projec-
tilon, radar sets, witvlcss sote and wilitary telepbone appliances. \ithout this
lull vomplemont of military equipment sou caunot bulld an efiuient Defence
foree fur you may heve an excellent army  of veteran soldiers  ar trained per-
satnel, Lot it will beve Littie striking power if it is not suficiendy armed with
wodern  woapons, !

Bir, the stores experditure has now gone up to Rs. 32 crores fror: & small
fiyure In prace ume. | & not grudge » single farthing of this s-ount. Al
1 waut ie ‘bat thix department should be thoroughly reorganized and the fifth
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colwumists sbown the dour: Competent and honest Indians should be pluced iu
chargy of them; utinoet secrecy should be mipwined about production; the
wmodus operandi changed, und the processes which ure a haudicap to develop-
ment should be ilamedately put u stop to so that this organization wmight func-
Lioa in such a manner that the three urms of defence, the army, the navy and
the wir force may go about their jobs with full confidence that they will got all
the arms aud weapons they require to defend their country aguns. externul
wgpivssion or to put down internal commotions snd disturbuunces.

With these words, 1 commend my suggestions to the scceptance ol this
House

The Assembly then adjourned for Luach till Half-1'unt Two of the i'iock.

$The Assembly rc-gssembled after Lunch at Half I'ast Two of the Clock, Mr
speulicr (Tho Honourable Mr. G. V. Mavalankar) in the Chair. .

Mr. Frank R. Anthony: Mr. Speaker, iny cut motion re.fernd to the ques-
tion of the recruitment of officers to the armed forces. It is I facl vue of the
st urgeut and vital matters which confronts the Minister of Deieu?'.-. 1 do
not propuse, as my Howourable friend Mr. Kamath did, to venturs into the
regious of evangelism and ldealism. T feel . . . .

Shri H. V. Xamath: On u point of informatiou, Sir, 1 did not talk alout
evungelisiu.

Mr. SBpeaker: Thut is lus interpretation.

Mr. Prank R. Anthony: It sounded like military evangelism to wme.  Bie.
1 feel that on the maintenance of the best posaible system of recruitment, pur-
ucularly to the officer cadre depends the strength of our armed forces end in
tois war-torn and troubled world ou the strength ol vur srmed forces depends
in lumn the strength of the country. -

Bir, 1 would lke, in this connection, to have some specific icformation us

to what happened to the psychistric tests in the mattor of selection to the
ofhcer cadres of the nrmuf' forces.

The Honourable Sardar Baldev Siagh: It is there.

Mr Fraak R. Anthomy: My information is that either the test har hean
doe away with in most oases or it has been watered down. 1 ugree that there
s a great deal of dissatisfaction with the psychistric tests and that dissatisfac-
tion in many oases is justified. My mformation is that on the selection
bourds, today, as psychiatrists we use ing doctors, perso®d of two or threc
years expericuce, who cannot by any steetch of imaginstion be said to huve the
knowledge and experience of real psychiatrists. y informstion also is that
we have in ludia only twou or three first class psychiatrists und I would wek the
tionourable Defence Mini to enlist the services of these first cluss psychiat.

snste.  All progrewsive oountries.in the world, 1 am told, are using and using,
incressingly, the psychistric methud of selection of their army offivers and I
want it to e used ivcreasingly in Indis, subject of course ta the fact that we
bave real first class psychiatrists. One of my main reusors is this, that the
army or the armed forces have been free, more than in other scotions of our
Lt:, troen communalisia and 1 do not want any form of commuypalism, 1 do not
want any form of nepotism, however remotely or indirecily . seep into the
¢vlection of officers for the armed forces. And by adopting or making the pay-
shiatric test the determiring test or the main test, we will cut across all consi.
derations of caste or communal prejudices, all considerations of sectional or any
uther predilections. »
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1o cunnection with this matter | want to know whether selection bourds are
buing sppoinwed specifically or even unpliedly on o communal basis. 1 feel
very  strongly on this 1ostter.  Quite rightly we buve pever hud  comnunal
propurtious m the umtier of seloction to the officer cadres of the unined forces
but § feel thut solection boards are constituted on » communal basis. 1 th'nk
thus is 4 retrogrsds 1ol dengerous step. I we have no communai proportions
it officer cadra, 1 sec sbwlutely no reason why selection boards should be
ounstituted on o commtuunal basis. A Hindu representing Hindus, a Sikh re-
presenting Sikbs and  « Muslim representing Muslims. That is impledly, if
nos wpecificully, the besis on which these selection Loards have been constituted
and | feel that the Minister of Defonce should give an assurance to this House
that siboe we do not recognise comnmunal proportions for the anny, we should
also not recognise any form of communalistu Jn our seloction bourds. 1 say *in
tor this reason (bocause complsints have been resching me increasingly) that
if the selesticn bourds rre constituted either svowedly or impliedl; un n com-
il basis, then the mcnbers of the selection board will be actuated by com-
munsl motives  If a Hindu is put there o represent Hindus he will inavitably
seek to select ouly Hindus or if a 8ikh is put there, he will seek to select
ouly Sikhs, 1 nay that the Defence Minister nwes it to the House and the
country to give us an rssurance that these selection boards will be constituted
ot one baiin and one besis only, the basis of the eapacity, the basis of intgrity
and the impartiality of mncmbers and 1vot on the basis u{ what conununity they
belong 10. 1 say this beosuse | have been told that, increasingly, although
Shere are no g on paper, ¥et in practics, the selootion boards Wday sre
adhenng to shadow grwmunal  proportions.  The members of small minoriy
eomimunitios who gv before the sclection boards are being told quite openly
"Un the besis of numbers you have slready got more commissions than

you deserve.”’ y are not rejecied because they are not qualified :
they are being rojected because alt h as 1 say on peper there are no com-
mubal proportions, yet in practioe the selection are implementing com.

munal proportiors  This is a retrograde and dangerous manifestation of
selection to the armed forors. | want i 6 be done away with immediately.

Severnl of my friends in the House have urged that we do away with all
‘these artificial and unwarranted distinotions between martial and non-martial
olasses.  Belentific selection is the greatsst guarantes of that. One of my
greaient friends who commanded a compusite unit in this country told me that
all thes dist:nctiona am absolute poppycuck. There was a foeling at one time
that the banius and the Parsis  were hol martial classes. He told me that
his best officers whether in poace or in war were Parsee officers, we have seen it
na a result of thip scientific selection not only in the case of Parsees but also of
nmwtibers of my  own ootumunity  who enjoyed the highest ratio of sclection
percont pﬁxbmmdmdmw&tmhlmddm'
and the [aot that they also had cerfain advantages of physical and military
training. My {riands nre perbapa wot sware that the squadrons of the
Indian Air Force have between 30 to 80 per cent. of members of my commu-
nity.  In this reajoct | want o make a ples.  There is a freling amang some
seotions of the House and the country that loyalty and patriotism are the mo-
napoly of n certmin community. That unity meaos uniformity. That vnless a
persan belotips 3o n partoular asct  snd dresses in a part osular  way his kxalie
and patriotium are sutpeet.  As [ have said the record of the Roval Indian A'r
Foron speaks fn aelf. T am very proud (and here 1 do nod wish o pineab
» sectarian furrow) ol the part played by the Royal Indisa Air Pome m Kashmir
where belwean 50 t0 80 per cent. are members of my community. Because cad
ewnmuanity has had fis loyalties divided that does not justify wileh -bunting
T reapech of the ty ob cdher minority sommunities. Their levaliy sheull
oot be aubject & slightesd suspiaion.
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There is thiz tendency towards communalism in selection boards and I want
the Houourable Minsier to give us an assurance that commuualism in sny
form will not be recognised.

Cupisiats have also come to me frum senior army, uirforce und navy
officers, that wdividual nepotism showiug sigus of creeping into selection for
the urmed forces, Cundidates go beforc selection boards Haunting testimo-
nials of cuils srow relative, officiuls  or politiiaus.  They say openly I have
got u chit from su and 0.  He is s0 aud so either in Government or political
circles. 1 am bound to get in.”' And he dows get in. Therefore whatever
propie i tiis House may say, the British may not have given this country
miuch =xcept peace but they did give us something in the matter of our armed
forees. . they ray not have given us the idealistic armed forces that Mr.
hatusth has asked for.  But they did give us armed forves with vertuin tradi-
Sons pf soinrtuess and of discipline.  And | feel that those traditions, where
Uiy Are goud, vhere shey have produced perhaps one of the finest fichting
lorees in the world, forces which commauded respect and were fear inw every
buttlefield, I feel thas those traditions ought to be preserved where they de-
serve to be preserved.

1 will cunclude by waking u very briet refurence w0 two poiute wude by
sutite of the previous speakers. Pandit Kunrru referred to a feeling thut the
Governmenat had not wmeed up to the Kashmir situntion with u suflicient sense
of urgency and realism. My own experienve from tulks with scuior oiicers
is that they endorse this feeling. They ulso felt that the Goveninent did not
appreciate the mognitude und the urgency of this problem. 1 bave been in-
formed—I do not know how fur it is true—that for a long time this operation
was tinkered with, it was not put vn a war footing, the armed forves recsived
no pnority and still they are very badly off in the matter of food and other sup-
plies. My feeling is thai this Kashmir operation must be fueed up to com-
pletely. It must be put on 8 complete war footing snd aleo filled with sufti-
ctentiy large forces. 1t must not be forgotten thut we ure purporting or trying
o defend a border extending over 400 miles.  You cannot send a boy on a
man’s errand or s«nd one division where one or two army cogys wre uecded. I
feel i regard to this matter that sufficient perhaps is not beiug done by the
geueral  public and by our ladies in the matter of wounded soldiers. [ do not
think thut the Indies realize their duties to the wounded. jawan. | know tha
the jawan is very eamly satisfied and he does appreciate visita from ladies,
wives of officers, he does appreciate socials and ooncerts organized on his  be-
half; it gives him u feeling that the country apprecistes what he is doing,
apprécistes his eflorts on behalf of the country generally.

Finally I want to refer to another point. My Honourable friend Mr. San-
thanam has indicated, quite rightly, possibility of waste aund of extrava-
gaunce. While T agree that all waste and all extravagunce shoukl be eliminat-
ed, I do ask that so far as our armed forces are concerned they should not be
approachd in a petty commercial spirit.  Unnecessary and unwarmnted big-
gardliness will undermine crucisally the integrity and the quality of our ermed
forces. | have not time to elaborate but T would ask the Minister for Defence
to go into the widespread complsint that the revised scales of pay as recom-
rmended by the Army F's; Comiittee have given our officers gznemlly a nig.
gurdiy deal.  While thosc who are kmown as the King's Commission officers—
tSandhurst men—are in receipt of one scale of pay which has not been tcuched
by the Pay Committee’'s recommendations, our other officers doirg exactly the
same work have been put on a totally different and a much lower scale. As s
Member of the Centrsl Pay Commission which dealt with civifian scales of
pay 1 feel that the scales recommended for the armed foroes are ni ly and
compare very unfavoursbly with the scales of pay for civilians holding less
responsible positions. We have done away with all manner of sllowances—
hodse rent allownnce, family allowance etc. A Capfain who iy married and
who may bave four or five children will get just Re. 450" The scales compare



¥
2000 CONBTIIUENT ABSEMBLY OF INDIA (LRGISLATIVE) [I1JTH MaRcH 1wd8.

{Mr. Frauk 1. Authony )
most  unfsvourably with oiviban  scales of pay. It is a vital matter. It
wust be reipemnbersd tha: the army canuot strike as the ruilway 1oen or the
2. and l. luen csa du.  But we owe them a duty o see  that coluweusurate
with the coonome resources of thus coubtry sud commensurete with their res-
ponsibilivics they wre paic scales ot pay which wiil attract sbiosiutely the best
wen W the otheer cadres of the wrued torcee.

Mz, R. K. Bidnva: Sir, 1uy motion 1+ quite distinct from the motions that
huve bees moved by my Honoursbie frends on the urmed forces. My 1notion
rolutes w0 the Cantonwent Boards., The Cauwnment Boards are also under tbe
administration of the Defence Department. 1 would like to tell the, House
thes they sbould wot wia up the Cantonmens with the military. Although the
arva of the Luntoiupent s purtially administered 'y the miltary mmgn'tiu
the Cuantonseut is quite distinot from the militery sdministration. This' Can-
toumens Board has Leen introduced for the purpose of administering the
nulitery and ite opcrutions. In many citiss where military is stetioned, they
buve ovcupied » large aren of land.  One section of that land is allocuted to
the military and in another section about two to three miles off from the mili-
try ares the ocivilian population resides. The Cantonment Board
ocomes in there. There is a special Cantoument Act which is more or
loss on the lines of the Local -Government Act. There are threes kinds of
antouments, first, scoond and third-olass. The first-class is whore there are

iou or over, the second-class is where thare are five
thousand and cver and the third-class is where there are two thousand and
sbove up to five thousand. The oconstitution of these Boards is all practical-
ly nominuated except n few seats thas have been given to she residents by elec-
ve methods. 1n the mil area they get all the amenities, that iz to say,
thuy get the benefit of the pital, dispensary, school, the benefit of the
electricity~all this is given to our armed forces. That is quite right. It is
certainly desirable that our armed forces should be kept quite content. But
when you go to the Cantonment area where the civil population resides, all
these nmanities are denied to them. They do not get them either from the
municipality, Sani Committes or Notified Aren Committee or from any-
body amd tﬁey are left entirely at the mercy of this Cantonment Board which
is governed mostly by the military authorities. The Officer Commanding is the
President of the Cantonment Boards. Then there are six officern who are
nominated—in those days by the Gevernor General in Council—and about four
or five clected fram the areas. All this civil population which should really
camo under looal self-governing bodies is treated in a manner which we really
ought to oonsider at this juncture when the new set-up has come into force.
Rut what 1 would contend is that this Act which was enscted originally some-
where in 1808, to which a alight amendment was made in 1908 and 1924 nught
to be thoroughly soraped. )

There is another thing.  Under this Act. apart from the civio amenities
to which I have reforred. there are Cantonment Magistrates who have judi-
cinl rownrs, Ther are sometimes more than a High Court Judye's powers.
Under Section 235 of the Act a Cantonment Magistrate can expel anybody he
likes from that area. Today there are 80 many persons who have been exiled
fron these cantanment areas like Ambala. Meerut and Feroerpore Canton-
mentn-—] am menticning & few. Wo do not know where they are. T rut
questions to the Hooourable Minister the other day and I am  expeoting bia
replisa shortly. They were eriled because they preached sedition. Of course

n the past nobody was allowed even to enter the area of the military



GUENERAL BUDGEiQ -LIST OF DBMANDS 20l

s Lot « smwil jub because it 18 & big Act which requires o be thoroughly over-
fwuccd. 1 desire, und earnestly desire, that a Commitwe should be wppomt-
red by the Houourable the Defence Minister to go into this matter and the Can-
“wnment areas vhicu are governed by the miliwury autborities should be sopa-
rated Irum the wntery adunistration and given the same elective rights wnd
the amemtes which they ought to enjoy like sanitation, drainege, education
_ete. which are now deuied to them.

Lhon the sucond wung which is most deplorable is this. Most valuable land
in these cantonment areas in the past were given away to persons who were
in the good buoks of the military suthorities. They have got it at very nomi-
nal pricos— sometimes Re. 1 per square yard, ayd sometimes as low as 8 aunas
per squure yard,—uud in some cases at & nominal rent of Re. 1 a year. Ordi-
nuklly in the adjoining civil area the prices are thirty or forty times more, and
they have bLuils hovses on them. To some of the sgelected persous, because
they were in the good books of the military suthorities, the military suthon-
Sies used to Jive themethese lands sbsolutely free as patronage.

Pandit Lakshm! Kanta Maitra: In which cantonments?

Mr. R. K. 8idhva: In almost all cantouments in India. BSir, 1 ocan say
that with authority. In civil areas we know that zamindari is to be abolished.
When we are out to abolish zamindari, these people who have doue good to
the British administration have in return got lands. Government ought$
now to consider whether it is right that they should possess those lands in per-
petuity. In several cases they have held these lands for the last sixty years
with the result that some of them have sold them and they have made tons
-of money over these cantonment lands on which they have spen’ not one pie
so far us the value of the land is concerned. They have built big buildings
on these lands. ] do not see why that kind of concession should be made
now. Until you revise this Act all this will continuee» The Honourable
Minister replied the other day that leases of these houses have heen 25 and 50
years. When 1 asked about the price, he had no information to give, but I
can tell him that the information 1 have conveyed today as to the price at
which these lands were given in the past is absolutely correct. This cannot
‘be done away with unless this Act is revised. Unfortunately today the
budget does not show anything separate for cantonments. Everything is
mixed up. Thes: Cantonment Boards have no budget. They bhave no con-
trol over the finances. It is the Military Officer Commanding who fixes up
the annual budget and he carries on without even consulting the Cantonment
Board for this purpose. Could this sort of thing be expected in these days
when we are free 1t may be argued that now we are a free government, the
Defence Minister is our Minister and therefore you must consider these officers
as your own? If that kind of argument is correct, then members of all the
local bodies could be nnminated by the Ministers, the Ministers enuld nomi-
nate all the members of the Legisiature and they can say that this is our
govarnment, therefore the members also are our members. That kind of
argument won't stand to reason. This is not democrsey. T.et me assure the
Honourable Minister for Defence that the military administration stands
absolutely on s different footing and you can do anything vou like to frame
your policy there T do not dispute it. I quite appreciate that the military
peonle require certain kinds of concessions and cortain kinds of amerdties.
But thix civilian population bas nothing to do with the military. I would
therefore humbly appeal to the Honourable Minister that he should not dis-
miss this matter by saying it is merely a small matter. Tt affects lakhs of
pecple, I therefcre submit that he must appoint a Committes to go into this
Act and report to the Government whether there is justification for cverhaul-
ing this Caggsnment Act. Originally it was framed 90 years ago: then some
ainendmenfs eame in, bul these amendments were made for the purpose of
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admivistrution as far us the military autborities were concerned. No kind of
conoession has been given to tbe civilian pevple residing there. 'These can-
wimeuts either sbould be eutrusted to the local bodies or they should be
given powers which ore vested in local bodies.  One of these should be done,
wud with that object in view I am sure that the righte and priviieges which
are denied to this class of people, to which they are entitled, would be safe-
guarded. Ther: is no education, there is no sanitstion: and in some canton-
tnenty there is no proper drinking water, but at s distance of four or five iles
sway the military got the best water. T do not dspute that. But for the
civilian people there is no drinking water. They have to dig wells, while re-
servoirs are provided for others, and through reservoirs they get chlorinated
drinking water. | therefore hope that the Honourable Minister will elp
Shese people who are suffering on account of these extruordinary powers veflted
i military uuthorities for no fault of theirs. In the circumstances I com-
o this motion for the serious consideration of the Honourable Minister
with the request that he should appoint a Committee straightawsy.

Shri B, N. Munavalli (Deccan snd Mudras States Group): Mr Spenker,
8ir, today 1 am taking the first opportunity of speaking ou the Defence Budget.
When 1 wens through the Budget, I found that the explanatory notes were not
sufficient to give materials to come to a proper understanding of the whale
matter. Bir, [ am in a fix to understand us to the uumber of officers, and the
strength of the forces in the Armny or in the Navy or in the Air Force. So it
would have been better if the Budget were to disclose all the materials in order
to formn a judgment. The Honoursble Member Mr. Santhanam has referred
to certain items and by comparing the items in the Budget of 1989 with those
in the Budget of th's year, he bas shown that the expenditure on many items
has swollen. Bir, we do not grudge the expenses that have been shown on
the various items: but what we want ix that the amount should be carefully
and properly spent for the defeuce of our country. We have obtained inde-
pendence after n struggle of nearly ai:tg.ayenu ond we have gacrificed our
utmoat.  Although we have achirved our freedom without any bloodshed, soon
after independenuce we had to wade through a valley of blood. Tn the diffcult
ciroumstances in which we have been placed it is a great responsibility for us
to sed that the independence which we have achieved after such a Tong time
and after such great struggle is maintaingd at any cost, and the whole respon-
uibility of wnintaining this independence depends solely and wholly upon. our
defence foroes. 8o, unleas and until, we organize. to the best of our ability,
the forcea of our defence, it is not possible to maintain our independence. So.
this House is unanimous in its opinion that we do not grudge in any way the
amount that is being spent over Defence.

Now, as regards the material that we have, it is quite sufficient and is the
heat sort of material,. We have got men who have fought on many a battle
fleld and have won laurels: we have got men of the first rate character, of the
fArt rate ability. They have proved their mettle in the European countries
while they stood the r of the Great War; both in the First World War
and in the S8econd World War, our Army had proved that it can stand the test
of auy rigour. And now when our troops have been made o fight agminst the
raiders in Kashmir. even in this difficuls period when the whether has proved
to he the worst of ite kind, still they have stood the weather and have been
fizhting’ and repelling the raiders by attack after
h,mmuummmmwma?

hﬂnl consideration the fact that a
M:‘:ndom i::’hw g0t to nationalize and have to send away the Britishers
under whose instructions and guidance and sccording fo whose education our
Away waa 10 be organised, it is now up %o .08 to colleod all the persons. who
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-are experts in the various departments aud pool our resources, to utilise them,
to the best of our capecity. My Honourable friend Mr. Maitra has partioularly
shown how the Ordnance Factories have been working; in order to get the full
advantage. out of them, the defects that he has pointed out, must be attended

to and it should be seen that they ure removed soon.

Sir, in these days when the clouds of war ure hanging about and the Western
countries are trying to combine themselves by forging pacts with one another,
it is up to us 10 try and strengthen our hands by having a strong force in our
tountry. For that purpose we ought to have an Auxiliary Force. Every man
and woman who has attained a suffic’ent age should be armped and trained in
the use of arms, because without being trained in arms it is not possible for
us to protect ourselves. What we sce everywhere is that our men and women
hdve been attacked here and there. We find that on the borders of Hyderabad
the Ittehad-ul-Muslimeen have been armed and are about 60,000 in strength.
The depredations that they have been perpetrating every now and then are
slmost stuggering. When we complain to the Provincial Governments, the
Provincial Goveruments have not been so useful; they have not been caring ol
they ought to do. When the people from those places are complaining thab
they sbould be armed, even the Central Government have not cared to do it.
Under these circumstunces, the people huve simply been the victims of the
I!tehad-ul-Musiimcen leaders und theiv army. When they have been armed,
and have been recklessly committing outrages und looting, are our people, our
brothers and sisters, simply to be at their mercy aud become their victims? It
is under these circumstances that I think our Government should come to the
aid of the people on the border line; they must be trained in the use of arms
and they must be sufficiently strengthened in order to protect themselves. Ib
is ot possible for the Government of India under any pretext or other to come
and repel the attacks if that be the case, at least let us protect ourselves.
Without arms, it i8 highly impossible for us to protect our honour aund to
prolect our sisters who have been abducted every now uné then. Tt is shame
% us if we do not try to save ourselves from the clutches of these raiders who
have been attacking every now and then. That s why, Sir, 1 suy that unless
and until we orgunise ourselves sufficiently, and unless and until, as is men-
tioned in the Report which has come into our hands today, we have u sufficient
number of persons—both-men and womeu—who have been trained in the use
of urms. it is not possible for us to keep abrenst with the other countries. When
the other countries have been organising and combining their strength and are
looking at one another w'th suspicious eyes, when we are thinking”that at any
moment, there is a Xikelihood of another very big war, it is up to us to be pre-
pared, and I request the Defence Minister that he must have this view in mind
and see that there is a strong force in all the branches. namely in the Army,

n the Navy and in the Air Force. so that it will guard the interests of our .

country.

shri Rohini Kumar Chaudhuri (Assun: General): Sir, T want to speak
Mr Speaker: But unfortunately there is no time.

8hri Rohini Kumar Chaudhuri: | wanted to defend the Defence Minister.
Mr. Speaker: He will take care of himeelf; he is in charge of Defence.

The Homourable Sardar Baldev Singh: Sir, J arm  ver ateful {o th
Honourable Members for the helpful criticisms that they hyavegrcnﬂered on :hz
Defence Budget. Before I reply to the different points raised by Honourable
Members. 1 wish to say that in the past the Defence Budget used to be on
. quite a different basis. Things have changed and we bave slso to change our

methods, and I entirely agree with the criticism of the members $hat in fupure
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she greatest econoimny should be made ss far as stores and other items are con-
-cerned. Without going into the details of this question, I wish to assure the
House that it is my intention to make the greatest possible economy and avoid
all kind of washe.

sheu, Bir, us regards the procedure suggested by my Honoursble friend Mr.
Banthunam thet the Defeuce Budget should be presented in the same way as
Ueners)  Budget—I think it was be who wade thst suggestion dJuring the
(eneral |Budget debute—, I wish to say that ] am in entire agreement with
the l:ﬁuﬁw that the Delence Budget should be presented separately. in
fact, my colleagues were of this view, but owing to the shortage of time,
it was pot ible to sdopt this suggestion this year, but I hope that when
next year the Defence Budge. is presented it will be presented separately as
sugy-sted by iy Honoursble friend.

LAt this stage, Mr. Speaker vacatei the Chair, which waa then occupicd by
Mr. Hussain Imam (one of the Panel of Chairmen)]

Then, Sir, criticisin bas been made thai expenses have gone .up. Unfor-
tunately, my lHouvourable friends are not fully informmed ss regards the ition
in the Defouce Forces. For instance, it was pointed m'ﬁ» the 'ence-
expenditure is very high as compared with the strength of the Army. Parti-
culerly, oriticisin wus made thas the expenditure on Navy and Air Force is very
henvy and the exponditure on the Army bas gone up tremendously. May I poin
out, Bir, that in the first instance, it is rather unfa’r to cotnpare expenditure
in regard to the Armed Forces in 1088 with the expenditure incurred in 190477
1 would like to give somne details to the House, no that Honourable Members
will be able to judge for themselves whether the expenditure is high or not
taking into consideration the changed circumstances.

Belore the war, in 1988, the total strength of the Army as it used to be
was half of the present strength of the Army. At that time, the total expendi-
ture incurred on the Army was to the tune of about Ra. 40 crores. Taking into
consideration the rise in the prices of stores, the increase in the total
of the Army, o8 alto the iuncrease ‘n the sirength of the Navy and the Air
Foroe, the total expenditure of Rs. 138 crores does not look to be very high.

shrt K. Santhanam: May | ask one question? Is is the Idonourable
Minister's contention that she present Forces are double the strength of the
United lodisa Forces in 1988-307

The Honourable Sardar Baldev Singh: No, Bir. What I am puinting vut
" s this, that whatever Forces we had in 1988, the present strength of the
Armed Foroes is practically double.

#hn K. Santhanam: For india alone?
The Honourable Sardar Baldev Biagh: For India alone.

Now, 8ir, | would like to give the figurcs as far as the Navy is concerned.
My tlonourable friend Mr. Santhansru pointed out that st present we have gof
only a very small number of ships. He gave the number of ships af & certain
Sgure. 1 bave not got that figure with me. But [ may tell the House
in 1998 the wtal number of veasels with the Royal Indian Navy was al
§ and the number of officers—ratinge and other staff—that was emp
the Royal Indian Nary was 2.218 approximately. The present strength
Navy is an follows. the total number of ships thet we have today with
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Royul Indian Navy, for India alone, 's 34 and the total number of ratings,
Warrant officers and Officers is 11,850. The expenditure for 1938 was about
Rs. 80 lakhs and the present day expenditure is about Rs. 5 crores. I may
add for the information of the House that this expenditure of Rs. 5 crores in-
cludes some expenditure that we have incurred on the purchase or upkeep of
the cruiser and the destroyers that we have got.

Shri K, Smthln}m: Is it not taken to the capital accound?

‘l‘he. Honopn.blo Sardar Baldev Singh: Sowe expenditure, like runnmg
exppndxture, is included in this. I am not taking into account the cost of thd
cruiser.

. 'l;hen, Bir, coming to the Air Force, in 1988 the total number of personnel

in the Air Force was about 8,500 as compared with 18,700 today. I need no®

waste the time of the House in pointing out how important the Air Force is to

a country's Armed Forces. We in India as also elsewhere attach, in fact, the

greatest importance to it and it is the opinion of the Government of India that

;"c should not hesitate to spend money for the development of the Indian Air
orce.

Another item, Sir, on which objection was raised was about the increased
expenditure on stores etc. If you compare the present strength of the Army
with the figure of 1988 and also the items due to which the increase has taken
place, you w.ll see that the present day figure is not very high. For instance,
Sir, take the case of increase in the price of stores. In 1988, the price ot
stores was about four times lower than what it is today. Secondly, take the case
of the pay of soldiers. In 1988 the pay of the soldier was small, and now the
pay of the soldier is double of what it used to be in 1888 and the strength of
the soldiers is also double of what it used to be in 1988. Thirdly, the Army
in 1988 used to be on quite a different basis. Ever since 1988, and particularly
during the war years, the Army has been mechanised amd the House will
realise that the cost of this equipment is terribly high and bears absolutely no
comparison to the equipment that we used to have in pre-war days. Then, as
1 have already pointed out, the Navy and Air Force also contribute to the high
expenditure. Again, after the partition we had to establish new training insti-
tutions. Due to the division of the country quite a number of training insti-
tutions have been loft in Pakistan and in order to keep up our Armed Forces
and the officers fully up to the mark, we have had to establish all these new
institutions in Indis.. Government decided as the first thing after partition
that we should go ahead with the establishment of the institutions which we
have lost due to partition. Another item which has contributed to the increase
of expenditure is the establishment of Ordnance Factories. In 1988 we had
only six Ordnafice Factories but today we have sixteen. All the additional
Ordnance Factories were mostly put up during the war and the House can
well imagine the expenditure for maintenance due to the l;igh cosb of stores etc.
The next item, Sir, which is of great importance is feeding the soldier. In
1938 the prices of foodstuffs were very low. During the war the prices jumped
up w'th the result that the cost of feeding the troops todsy is more than tl'u-ee
times what it used to be in the pre-war days. All these factors combined
together have added to the increased cost, but I am not taking shelter behind
these and as I have said in the very beginning, I am very anxious that the
maximum economy should be effected in sll the items that hate been referred
to hy Honoursble Members.

Another point was made out by my friend Mr. Santhsnam and tha$ was
about the Military Accounts Department. That Departmens, Sir, is not under
the Defence Ministry, but is being dealt with by the Finance Minister. The
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expeuditure on this Department has cettainly gone up and the only explanation

that 1 can 'veilthnduetotheincrmedfmngtiotthemy.ﬂ"ywd

Air Force, expenditure on this account also bas gone up.

These are the reasous and the different factors which have contributed to
she increase in the expenditure and it is difficult for me to sccept the suggestion
that &« Committee should be appointed, because if 1 accept the suggestion
struightaway, it may put me into some d.fficulty. But 1 am quite {:opued
to tuke Houoursble Members of this House into confidence and 1 will have all
these itewns looked into aguin and 1 will get them re-examined and if after that
sny other stope are necessary to be tukeu for securing ecouomy 1 can assure
the House | would not have the least hegitation in restoring to them. .
e next coe to tbe criticism which was made by my Hounoursble friend.
Puudit Runzru. At the very outset, 1 wish to say that it is not possibie for
me to offer any explauation for the points which he hus raised in connection
with Kusshmir. He has dealt with certain aspects of the question and if I
were in & position to disclose on the floor of the House the reasons or the diffi-
oultive that hud been in our way, he wouid have been convinced sbout the
action that the Government of Indiu has taken, but 1 am sorry, Sir, that it is
not possible for me to explain why, when our forces marched inside from
Srinager to Barumuls and from Buramuls to Uri, they did not go up to Kohalla
bridge. MNobody would have been wore happy than myself if they bad not
only gone o Kohalls, but they had pushed out every raider out of Kashmir.
Uere, Sir, muy i point out to the Hunoursblg Memnbers that vur troops sre
fighting under dificulties. We have been there for the lust 5 or 6 months
and i Honourable Members wore to kuow the difficult conditions in which our
soldiers are fighting they themselves would be convinced that the achieve-
ments of our troops up L1l now are really wouderful. In addition to our forces,
8ir. iv will be uufair if 1 do not Meution the part which the State forces have
played. The State forcus to begin with were deserted by some of their comrades
and they were eutirely s by raiders and with great difficulty some of
them have now been resoued and the part which the State forces have played
i really praiseworthy. | need hardly say anything about the part that the
Air Force has played. The House is well aware of the part that the Air Force
has played, snd if it had not been for the wonderful work of the Air Force,
perhaps our achievements in Kashmir would not have been what they- are
today.

1 may potut tu the Honourable Members that aw far as Kushmir is coucerned
it may take » fow months wmore. As I said, 1 bave no explanation to offer. bus
1 want %o state it very clearly that the fault has not been on the part of the
Government of India or the troops; the Geverument of India bas done all it

ibly could and the troops have done all that they possibly could. All thas
‘ can aay at this stage is that as the Honoursble the Prime Minister has deplu’od
several times. wlthough it may taks us two or three months more, we will not
rest coutent until all the raiders have been driven out.

The success of any operation should not be counted from the temporary
sucoess, but we have to see what is going to be the ultimate result and I have
not the least doybt that we will bs ultimately successful and Ksahmir will be
froe from the raiders.

Another question about the MadhopurJammu Road was raised by Pandit
Kunzru. This road is not under the Defence Departmment. The Military Engi-
neering Departmens i not in charge of the Boad.

Pandit HMirday Nath Kunsra: Why not?
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The Homourable Sardar Baldev 8ingh: This road is not under the cliurge
-of the Mili Department. My Honourable friend Pandit Kunwru asks:
‘Why not?" The only effective reply I can give is that the hands of the Mili-
tary Eugineering Depurtment are full with the roads that they have to look
after in Kashmir itself. In this case also, Bir, it is not that we are not helping.
We have given the top priority for the construction of this road and instruc-
tions have been issued to the Military Eugineering Department that every
possible help should be given to the Civil authorities so that this road may be
constructed at the earliest possible moment.

The next point was raised about the aerodrome in Jammu.
" Pandit Hirday Nath Kungru: Iu Srinagar?

, The Honourable Sardar Baldev 8ingh: In Srinagur. If the House will
recollect. it was on the 27th of October that we first landed our forces there.
Upto the middle of December we were sending our troops by air alone. It was
not possible to make use of the road and when we were using that Srinagar
serodrome or Junmu serodrome for the despatch of our troops, how is it possi-
ble for us to make it pucca or improve it in any other way? Irom December
onwards, Sir, the Srinagar aerodrome hus beedn under snow and you will appre-
cinte that it is not possible to make any improvement whatsoever in the acro-
drome. unless it is clear of snow. It is our intentioun nud steps have already
been taken to make these aerodromes at Jammu and Srinagar pucca and 1
hope that in the next month or so, if the weather is favourable, both these
aerodromes will be improved.

Now. Bir, this .is the position about the Kushmir aud the Madhopur and
Jammu road and the steps that we bave taken about them. There are certain
other nerodromes which we have built in Jammu and Kasbmir, but I do not
want to say anything about them und the difficult conditions under which these
aerodromes have been built, particularly one in Poonch and the other oue in
Naushera. You will see from the description that I have given that we have
not been sitting idle, we have been doing whatever is possible und if we were
not able to do anything, it has been beyond our control e.g., the weather has
been a hindrance.

Then. Sir. another speaker pointed oup some kind of orguuization 'n the
Eust Punjao. 1 think it was my Honourable friend Mr, Bharguva who said
that we should go ahead with some kind of military organigation in the Easy
Punjab. I am at one with the Honourable Member and 1 will bear that sug-
gestion in mind—what we are doing at present is not much—and if anything
is done in this connection, 1 will be able to inform the House later.

Another point, Bir, was raised by my Honourable friecnd, Pandit Kunzru or
some other Honou abie Member and that was about the establishment of scien-
titic research. When I took over as Defence Member in September 1946, this
question was brought to my notice. A prominent scientist visited India and
went into the question in detail and submitted his report. Government have
carefully considered the report of this promineut scientist and we have come
to the decision that we must establish a scientific branch in the Defence
Ministry. The Defence S8ecretary during his recent visit to U.K. got in
touch with some prominent scientists there and arrangements are well on the
way for the cstablishment of a scientific section in the Defence Ministry.

Pandit Laikshmi Kanta Maitra: You meuan the Fesearch and Development
Section?

The Honourable Sardar Baldev Singh: My Honoursble friend, Mr. Maitra,

is, 1 think, referring to the Development Section in the ordnance factories. I

am not referring to that now. I will come to that a little later. What 1 am

* deferring to is the Scient'fic Adviser in the Defence Ministry. Our idea ad
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prescut is to appoint an Indian and siso some prominent scientist from the
United Kingdom or from some other country as sdviser.

Then, 8ir, Mr. Bhargavs, criticising the report of the National Cadet Corps
Cowmittee, pointed out that distinction still exists between martial and non--
martial clusses. As | huve informed him carlier.

Pandit Thakur Das Bhargava: | never ssid so.

The Honourable Sardar Baldev Singh: During the last war it was mmde
absclutely clear that as {ar as the armed forces are concerned, there is absolutely
no distinction between martial and non-martial classes and anybody who wants
to ssrve his country is welcome and thers is absolutely no restriction of any
kind whatsoever.

Then be ra'sed the questivu of giving military training to all the boys and
@ris. He was of the opinion that the report of the National Cadet Corps
Committee d'd not go far enough and thas we should take steps to give mili-
tary training to every boy and girl. Sir, so for as 1 am penonn.llq concerned,
I ontiroly agroe with him and 1 have not the slightest doubt that it is 1beolutely
cesential, but we have got several difficulties and it is not possible for us to go
full ous, though we have taken an initiative in the matter.

Shri Rohini Kumar Ohandhuri: On s point of information, Sir. The report
of the Commitiee on this subject reads:

“The objeet of thia division should be o develop the personality of the girls, to make
thetn mure self rellant, o buld up their physiqu and to enabls them, in an
to teke upon themselves soine of the dutics which aie normally oarried out by wmen.”

fs tbhat the object for which military training is proposed to be given to-
She girle?

The Honourable Sardar Balev Singh: A- far as I understand, these are
the normal duties which the girls are supposed to perlorm, but I think it would
b better if this question had been put to my Hooourable friend Pandit Kunzra
who was Chalrmman of this Coammitéee.

Pandit Hirday Wath Kungru: If I ..y intervenc {or a while, [ would like
to paint out that the object of the junior division is mainly educational. Bu$
st the same Mine somwe bias is given in favour of s military career by
euabling themn to know what our armed forves are doing. The junior division
is not meant to provide oficers.

The HMonourable Sardar Baldev Stagh: [ would suggest to the Honoursble
Momber that he should go through the re of this Committec and then ask
questions either of me or of my Honourable friend, Pandit Kuazru.

You, Sir, &oinhd out one or two items and also said in your speech that it
is nunoured that the ordnance factories are produciug at the maximnum speed.
Thus statetnent is likely to oreate some misunderstanding in the public mind.
1 wuuld thercfore like to clarify the position. As far as the ordnance factories
are concerned, they are working on & normal basis and nothing extracrdinary
is being done. For the information of the House I may point out that during
the days of the war when production was at its peak the total number of
workers in these factorics was about [75.000 or 180.000. For the last few
movths the number of workmen in  these factories has been 40,000 and no
lncrense has been made.  The only change that hus come about is this: people
whe were due to be demobilised or retrenched bave been kept on for the com-
pletinn of the work which the civil departzoents had entrusted to the ordnance.
tories.

Then. Sir, it was pointed out that this year's budget figures do not disclose-
the number of the armed forces. Well th's has been deliberately done for
obvious reasons. The pormal practice that is followed by all the countries ia
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that they do not disclose the total strength of their armed forces. We have
also, therefore, decided that unless the Big Powers discloge the strength of
their armed forces, we also should not disclose this information to the world.

Shri K. Santhanam: Why then has it been done in the case of the Navy
and Air Force?

Tho Honourable Sardar Baidev Singh: My Honourable friend is perhaps:
referring to the figures that 1 have given, but 1 may tell him that 1 have given.
only the approximate figures.

I will next conie to the ordnance factories. My Honourable friend Mr. Muitra
wenticned some difficulties in the working of these fuctories, As I have already:
stated, before the war we had six factories. During the war the number of
these factories went up. Soon after the termination of the war a committee
was appoiuted which went thoroughly into this matter; as a result of the recom.
mendations of that committee it was decided that we should have in all only
16 ordnance factories.

It was stated by Mr. Maitra that according to his information if the barrel
of a rifle is manufastured at Ishapore it is sent to Jubbulpore for assembling
purposes. May I inform the House that this information is not correct? What .
really happens is this. Take for instance the ammunition side. It is not
possible to manufacture all the ammunition in one factory. The component.
parte are manufactured in different factories and then they are ussembled in
one factory, I am told partly for security reasons and partly for cl'matic reasons.
I am told that certain types of ammunition must be filled under certain climatic
conditions. It is for this reason that the parts are at times sent from one-
factory to another.

Pandit Lakshmi Kants Maitra: What about the Gun Carrisge Factory at
Jubbulpore?

The Honourable Sardar Baldev Singh: As far as the Gh Carrisge l'actory
18 concerned it is quite a differens thing. I am speaki now of the Rifle
Factory at Ishapore. Another question he raised was about the design and
rescarch section. There is no doubt that all these factories were run by Bri-
tish officers. Dur ug the war the total number of British officers was 600.
After the wur the number of British officers has decreansed, with the result that
on the 15th August their number in all the Ordnance factories was about 120-
and today it stands between 80 and 90. As I stated before in reply to a ques-
tion put by Honouruble Members, it is the decided policy of the (Government of
Indin to have Indiun officers in place of British officers; but I should like to-
poiut out that the manufacture of nrms and ammunition is s highly technical
job, and it is possible that we will need the help of British officers and American
officers and experts from other countries for a long t'me to come. The main
objective before the Government of India is that we musat produce articles of
the highest quality: and if to achieve that object it is necessary for us to import.
more experts from other countries we will not hesitate to do so. And I hope
the House will agree w'th me. that if in the Ordnance factories in the interest
of the quality and quantity of the arms and ammunitiou that are to be pro-
duced we require some foreign experts we should have them.

Some Honoursble Members raised the question of compulsory milita
training. This question has been discussed several times and it was rais
through a Reso?ution by my Honourable friend Dr. Pastabhi Sitaramayya. I
sesured the House that Government have several schemes under consideration.
I have this morning announced that Government have taken a jecision abou$.
the reconmmendatici:s of the National Cadet Corps Committez. I am glad to
inform the House that Governmen$ have also .sccepted the principle of the
tarritorial army and a scheme has now been drawn up by the Defence Ministry..
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I think in the next few days it will go before the Cabinet. It is difficult or m-
possible for me to commit Government st this stage, but as Government have
already acoepted the principle of territorial army I hope the scheme will be
approved by them.

This s all T can say sbout the territorial army. Once the scheme is approved
#4 will give opportunities to quite s large number of ycung men who want to
join the armed forces of this ocountry.

Theu it was funted out by my Honougable friend Pandit Maitrs that there
is 8 lot of other equipment wh'ch is being wasted in this country and no
arrangements  ore made for the manufacture of synthetic petrol and other
things. | think the Prime Minister announced in this House the other day—
that is my information, but if he has not done so he will make an announce-
mient vory sooh—that Government are gong ahead with the scheme of manu-
fucture of synthetic petrol. About the other suggestions which have been
mude about alloy steel, etc., it is very dificult for me o give any sssurauce;
but 1 um very anxious that ns fur as possible we should manufscture all our
reguircments in this country. There are, as the House knows, great difficulties
in this, and it will take nome time before we can manufaeture all our require-
meuts here. In fuot even if we go ahead and make all possible efforts to
muanufacture all our requirements it will not be possible for us to do so.
Honourable Members know what difficultles we asre experisucing in  getting
wwachinery and equipment from other countr'es. Unless conditions come to
more or less normal, it will be dificult for us to have all our requirements manu-
factured here. But sll I can say in oconnection with this is that Government
arw very anxious to go shead with all the schemes that will make Tudia self-
suflicient.

My Honoursble friend Mr. Sidhva criticised the formation of cantonmcnd
boards, etc., aud suggested that a committee should be appointed. 1 will
refor him to the reply 1 gave to one of his questions in which 1 made it clear
that it in not possible for me to commit myself at this stage. I will have his
sugeest on examined and then consult bim. and if he still thinks that some
change is necessary 1 will put him in touch with my department. The matter
can then be discussed snd we csn decide what action should be taken. I do
nt know the details about this subject at all and so it is wot possible for me
to scoept the suggestion of my Houourable friend without further exam'nation.

Shri Deshdandhu Gupta (Delbi): The sub-committec will consist of Mr.
Sidbva alone.

The Honoursble Sardar Baldev Singh: It s not a questior. of that; 1 wad
that | want to take h's help and find out how far the complaints are justified.

A suggestion was mede by some Honourable Membars that we should
appaint u commities to examine this expenditure, As 1 have said before, T am
very anxions mysell to examine all the details of this expenditure, Lus the
sppointmiens of a commiltee at this stage will not serve any useful purpose. 1
am quite prepared to take into confidence the members of the Standing Com-
Wittes or any other members but 1 must make it quite clear that 1 personally
am also very anxious to reduce this expenditure. At present what I suggest . is
that the members of the Standi Committes may examine any of these items
lndlwill‘vkwotheir-m&u And if later on it is considered neres-
sary the suggestion: can be considered again next yesr. '

Pandit Lakshmi Kants Maltra: 1 suggested a committee for the reorganisa-
mamwmm;m.tmw&uﬁm"mm.&%
-aC0LOMY.
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The Homourable Sardar Baldev Singh: I am sorry I overlooked that point.
It was suggested by Pandit Maitrw thut a committee should be appointed to-
go into the working of Ordnance factories. I may point out for his informa-
tion that a committee wus appo nted nbout two or three years ago, and as o
result of the recommendations of that committee some suggestions were mude
which are being given effect to. Two or three months ago when™ the Indus-
trial Conference was held under the chairmanship of my colleague Dr. Byama
Prasad Mookerjee L took advantage of the presence of eminent industrialists in
Delbi and the report of that Committes was placed before them. ‘1 myself sug-
gested that it was my intention to appoint another committee to make sug-
gestions as regards improvement in the working of the Orduance fuctories..
These prominent industrialists gave me as their definite op’nion that it will
serve no useful purpose to appoiut another committee; that we should carefully
examine the suggestions mude by the previous committee und see how far they
are suited to our present conditions; and if ‘after careful examina®on it is found
that another committee i necessary then one could be appointed. I have
acoepted _advice of these industrinlista, and the wuggestions of the com-
mittee which was appointed are now being exam'ned and given effect to.

My Honourable friend Mr. Anthony raised a point about communal repre-
seutation in the sciection bourd; his wnain complaint was that the seleotion
bourds are on u coinmunal busis. 1 wish to sreure him and the House that
nothing of the kind is happening und merit is the only considerntion. Those
officers who are found efficient aud competent to do their job are put on the:
selection board irrespective of community or class. | slmulj like to give some
tigures which will go to show that the formation of the selection board is not
confined to uuy community but that all the communities ire represeuted on.
this bourd. I have ot In'd down any rules that all the communities should be
represented on the Selection Board. T will be quite content if the entire
mewmbership of the Seclection Board cousists of officers of one community pro-
vided they are suitable for the job.

Mr. Anthony raised this point. So for the iuformatign of the House [
want to give you the figures which will go to show that there is sbsolutely no.
baxis whatsoever for the criticism which has been made. .

On September 1, 1947, the composition of the Belection Boards was as
follows: Ther: were 24 officers: 15 Hindus, one Sikh: two Europesns: one
Christinn : and three Anglo-Indians.

On February 1, 1848 the total number of officers on the Selection Boards
was 24: out of which 12 were Hindus, 2 Sikhs, 2 Europeans, 2 Christians and’
2 Anglo-Tudians.

Shri Ramnarayan 8ingh (Bihar: General): Is not this communal representa.
tion?

The Honourable Sardar Baldev 8ingh: It ix. But the officers in the armed
forces are officers helonging to every community, so any one of them ean come
on the Selection Board if he iz su'table.

Another complaint wes made that certain minorify communities are being:
ignored altogether. or it is said that officers on the Selection Board do not take
officers in the proportion of the’r number. Here, again, I'am sorry to have
to refer to the percentage of the community mentiored, vis., the Anglo In-
dians. 1In fact, Mr. Anthony wrote to me anrd I got this irformation this
moming. So I have not been able to convey it to him but T am giving it
here 50 that he will be satisfied that there is _absolutely no justification for
the apprehensions which he bas mentioned. From the selection for Com-
missions in the Armed Forces in India, from -15th August to 15th
Februarv 1948 in the Army—the percentage of selection of Anglo-Indians
particutarly (T have not the figures of other communities) is 26.



3

2102 CONSTITURNY ASSEMBLY OF INDIA (LEOISLATIVE) [137E Mamca 1948.
| Sardsr Bsldev Sin

In the Royal Indisn Navy the percentage of ‘selection of Anglo-Indiauns to those

appeariug for interview for the same period from 15th August to 15th February

has gone up to 50 per cent, Then aguin, coming to the Royal Indian Air Force,

for the wame period, the pereentage of Aunglo-Indian officers is 28 per cent.

I huve given the figures of the different communitieg on the Selection Board
and the percentage of one minority community, which poes to show that the
compiamis which have been made by my Honourable friend have absolutely no
foundution at ull. 1 wish 1o assure the House thst so far as recruitaent to the
Armed Forces is concerned, us long ss I am bere, I will not tolerate any com-
musslistn.  We have to build up our armed forces on sound lines.

Dr. P. 8. Deshmukh (C. P. and Berar: General): Does not this amount to
encouraging cominunalism ?>—over-representation of s particular community.

Mr. Frank R. Anthony: This is on the basis of merit alone.

The Honourable Sardar Baldev Singh: This is the position as far as the
Belcoon Hoard and the representation of the minorities is concerned and
I buve nothing more to say except fo thank the bouse for the very friendly
coriticism they have oﬂuv!

With these words, I my Hoooursble friends will not press their cut
momous to the vote of the House. . :

Shrt K, V. Kamath: The Honourable Member has aot thrown any light on
Government's policy with regard to the relative siges of the standing army and
the militia, which is an important question, and the means to be .dopd by
Government for strengthening the morale and spirit of the army, and how
far spiritual train'ng sdvocated by instructors from Shree Krishna of India
to Clauserite of Germany is an integred part of our military training.

Mr. Ohalrman: 1 think the Honourable Member within the time at his dis-
possl could not reply to all the points but if the Honourable Member wishes to
say anything more and encroach on the time of the Transport Member it can
bo arranged among themselves,

Shri K. V. Kamath: If he says he cannot answer my question, then it is all
right. 1 shall not preass my point. (No reply).

Shri Ramnarayan Singh: What are the ways in which the military decisions
are mvp'vod to the Wp‘ﬁ in the Vﬂlw.’

The Nonourable Sardar Baldev Singh: If the Honourable Member will put
that question, 1 am prepuvd to reply to it.

Mr. OChairman: Do, the Honourable Members wish to withdraw their cut
motions?

ghri K. Santhanam: I would like to know if the Honourable Minister is
willing to acoopt part of the ocut?

The Honourable Sardar Baldev Singh: I would request the Honourabl.
Member not %o preas his motion.

ghri K. Santhanam: This is the last time I will withdraw such s cut motion.

Pandit Hirday Nath Kungru: T am prepared tn withdraw my metion relating
to poliry but not thc motion relating to Kashmir. My Honourable friend bas
sald nothing on this question. ©  He has put it off hy saying that he is
nob fve to say anything on it.

Pandit Thakur Das Bhargava: Sir, 1 beg leave of the House to withdraw my
out motion.

Mr. Ohatrmaan: Has the Honourable Member leave of the House to with-
drew his oud motion?

‘I'be cut motion war, by leave of the Assembly, withdrawn.
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Shri H. V. Kamath: Sir, I beg leave of the House to withdraw my eu$
motion. .

Mr. Chairman: Has the Honourable Member leave of the House to withdraw
his cut motion?

The cut motiou was, by leave of the Assembly, withdrawn.
Shri XK. Santhanam: Sir, I beg leave of the House to ' withdraw my oub

motion.

Mr. Chairman: Has the Honourable Member leave of the House to withdraw
his out motion? .

The out motion was, by leave of the Assembly, withdrawn.

Pandit Hirday Wath Kunzru: Sir, I beg leave of the House to withd‘nw my
out motion relating to policy aud reorganization in order to inorease efficiency.

Mr. Chairman: Has the Honourable Member leave of the House to withdraw
his eud motion?

The cut wotion was, by leave of the Assembly, withdrawn.

Pandit Lakshmi Kanta Maitra: Sir, I beg leave of the House to withdraw
my cut motion.

Mr. Chairman: Hag the Honourable Member leave of the House to withdruw
his cut motion?

The cut ruotion was, by leave of the Assembly, withdrawn.

Mr. Frank R. Anthony: Bir, 1 beg leave of the House to withdraw my ous
motion.

Mr. Ohairman: Hag the Honourable Member leave of the House fo withdraw
his cut motion ?

The cuv motion was, by leave of the Asusembly, withdrawn.
Mr. R. K. Sidhva: 8ir, 1 beg leave of the House to withdraw my eus motion.

Mr. Ohairman: Has the Honourable Member leave of the House to withdruw
his out motion ?

The cuv motivu wus, by leave of the Assembly, withdrawn.

Mr. Ohairman: 1 shall now put to the House the out motion of Pandit Hirday
Nath Kunzru relating to the Kashmir situstion,

The question is:
““that the demand under the head ‘Ministry of Defence’ be reduced by Rs. 100."

The motion was negatived.

Mr, Chairman: I shall now pus the demands to she vope of the House.

The question is:

“gnat 3 sum not maceeding Rs. 32,65000 be granted to the Governor Geners! Lo defray
the cnarges which will come in course of psyment during the yesr ending the 3lst day of
March, 1949, in respec: of Ministry of Defence’.™

The motion was adopted.

Mr. Ohairman: The question is: ‘

“That a sum not exceeding Re. 66,42,30,000 be granted so tae Governor Gensral to defray

tha charges which will cnme in courss of payment during the yesr ending the 3lst ds: of
March, 1949, in respect «f ‘Defence Services, Effective-Army’.”

The motion was sdopted.
Mr. Ohairman: The question is:
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“That s smua Bot lmlmg"lh. 38,75.77,000 be yranted to the Governor General to defray
the charges which will come in course of payment during the year ending the 3lst dav of
March, , in respeci of ‘Defence Bervices,—Efectibe lies and Stores’.”

The motion was sdopted. .

M, Ohairman: | would like 4o know frum Honoursble Members whether they
wish to move their ¢y motions to the demand under the head ‘Ministry of
Traysport' formally or they would prefer to follow the system which was adopted
yesterday of simply making speeches without moving the ~ut motions.

Shri K. Santhanam: Let us bave s debate only.

Mr. Ohairman: The time ab our disposal is very short and T would request
Houvurable Mewbers w0 be as brief as possible, w0 thay thuy can ncr mmodate
of their fellow members,  Otherwise it will not be possible to call more than
a few wembers to speak. '

Shri P. Kuphiraman (Mudras. General): Sir, my cut is meant to discuss the
constitution of port trusts. I shall be very brief in placing ‘the facts before
the House,

The port trusts have been constituted years ago and it is now high time
that they sre reconstituted. The question is whether these trusts should be
done away with or reorganised. My first suggestion will be that it would be better
thot thoy nre done away with. The point in that they are now administered by
» quasi-body and the Government is only having a supervisory authority, My
sibnission therefore is that they may be administered as is done in the case
of the railways, We are now for nationalising al] institutions and it is better
that this nlso should be nationalised and placed under direct government ocontrol.
My submimion ix that instead of reconstituting or remodelling them as port
trust boards, they should be administered by Governmeng directly as is done in
the easo of the railways, 1 this principle is not accepted certainly the pre-
sent trust boarde neccsaarily should be reconstituted,  As it is we shall examine
how the present boards are coustituted.

Take the eanc of major ports. 1 shall just briefly state how they are cons-
tituted now. In the case of the Bombay Port Trust, out of 22 members 9 are
nominated by the Govermment including the salaried Chairman. Of the
elected 18, 8 are cheted by the Bombay Chamber of Commerce, 1 is  elected
by the Millownens Associstion (Bombay), 5 are elected by the Indisn Mer.
chanta Chamber, Bombay and 3 are elscted by the Municipal Corparation.
‘I'herv is nothing to indieate how many among the 22 are nationals and how
many are nou.nstionals. Al the same my point is that so far as rou-national
organisations are coneerned 1 think they should not as far as postible be given
any 1epresentation, though T would say that their interests should be Jooked

In the ease of the Madras Port Trust a similar organisation exists. There
are 1R members now constituting this trust, of which 6 are nominated including
the salaried Chairman. Of the remaining 12 elected, 4 represent the Madras
Chamber of Commeree, 2 represent the Skin and Hides Merchanta Association,
1 represonta the Andhra Chamber of Commerce, one represents the corporation
of Madras. 8 represent the Southermn India Chamber of Commerce and one is
elooted hy the Madras Trades Association. Here also eo far sa non-nationals
are concerned while their interests should be looked after T do not think any
representation should be given,

Bimilar is the cotstitution of the Caleuttn Poart Trust. Out of 19 members.
7 are nominated including the salaried Chairman and of the 12 elected, 6 are
representatives of the Bengal Chamber of Commerce, 2 represent the Bengal
Natianal Chamber of Commerce. 1 represents the Calcutta Trades Association.
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bue represouts the Municipul Corporution, vne the Indian Chamber of Commerco
aud the remaining one is the representative of the Muslim Chumber of Comnerce.

The last being u communal orgausation, its representative  should  bo
eschewed. 1t is unow understood that there ure several chumbers and associa-
tious claiming representations, 1 have alrendy piaced betore the House iy
views 80 fur us noun-nationals are concerned us also comunal  organisations,
with regurd to their_ representutions.  There 1 no denymg the fact that in-
creased representution of Indian interests should be the primary concern.
Nomination, if at all sbould be reduced to the barest mimmum,  lo this coi-
nection 1 would just csll the uttention of the House to the Amending Bill
which 'was tabled by Mr. Sidhva to amend the Port Trust Boards. He with-
drew the Bill on the assurance that the Government would cousider amending ull
these Acts. But he has given certain points for consideration aud I would
invite the attention of Government to those points when they propose to table
the amending Bills. :

There is one thing thut is wost important wad that is to repluce the saluried
Chairmun und give the right to the boards to elect their own chainmun.  There
are a large number of nominated members in these trusts: the elected trustews
should Le increased 1 should also consider the recossity of increusing the
term of these boards. It is now two years. It is advisuble that it should be
increased to three years as suggested by Mr. Sidhva,

There is another point that has been mintioned by Mr. Sidbva in bis Bill
and that is with regard to giving opportunities to the press to be present at the
tine of the deliberstivng ot these trust bourd meetimgs, It is understood that
the 1aectings cre held in camera. But certuiy docisions wrrived ut by the Board
are publithed in the Gazotte, If that is being done L do not ses suy reasou
why the press should not be allowed to be present at the time of the deliberations.
At the committee stage they can be held in camera.

-

1 shall take this opportunity also to suggest thut the Government should
cousiler the necessity of iucreasing the ports especially in the eastern coast
where there are only two maujor porte and they ure situated miles apart. L
th.mk. there is need for miore major porte. With regard to minor ports also
the Governinent ought to consider the question of incressing their number, In
the west coast twre are very muny ports—even minor ports—which can be im-
proved; but now they are neglected. I shall just mention Culicut, Tellicherry
and even Mangalore. They are not properly looked after. 1 think that pro-
vision should be made to improve these ports. Ports which are closed should
also be opened and facilities should be given in regard to this matter. 1 sub-
mit that these pointe may be considered by the Government,

Shri Krishna Chandra Sharma (U. P. : Geoersl): Sir, 1 wish to draw the
attention of the House to the important question of transport. The proposition
is very simple that in modern life transport is an important need for the com-
munity. It is much more so in the cass of our country which in the past Las
suffsred a lot due to lack of communications and due to there having been no
system of transport whatscever. India is 8 big country and it is true that &
modern system of transport is not easily to be provided for. It was not for
long provided for which resulted in the lack of development or,under-develop
ment of our socisl, cultural and economic life.

Taking the figures we have got four big roads which take us only over 5,000
miles out of 8,200 and odd metalled roads. “Now, if you compare this with
other countries. Europe which bas 16,60,000 square miles in area has got
more than 2 lakhs of miles of reilway. India whieh contains 18,08,000 square
wihdmkyhnmlyw.mmﬂo' of railway. Indis has 8,209 miles of

rd
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metalled roads of which, as 1 referred to above, four big roeds cowmnprise 5,000
wiles. ‘The total mileage of rvad in India is 31,418 of which metalled road
is 6,200, If you. eompare Indis with other wodern countries, our roads are in
o very bed condition. Not only that. We have got meagre sources of coiu-
mubication, meagre sources of transport.  And even so rmuch is pot in good
tepair. The position put is siuply this. 1f you see a villuge boy he stumbles
down because the nsrrow village path is not in good repair; if you see the villags

cars i doos not gou essily to the city because the way to the city, the village
?;;d.ilmtingmdmym; and if you just look to the car it is somowbere crush-

use the bridge is not in guod repeir. Bo the story goes that nothing is

govd repair—neither the narrow village psth, nor the villuge road, nor the
mnner“ rosd. To give one more exsmplo, the wilitury lorry would not pass
to Xashu

tit bocause the P’sthankot road is 1ot in good repair.  Everywhere the
roads are in bed repsir. The first thing is that therv are m i meources of
transport and cotununication apd meagre as they are, they sre Bot in good
repeir. Tbe position is very important for the economy of the country. . We
production, bus production is impossible without giving prop

MW&W&MWuMW. Take the
Loy of U. P. Lakhs of mmaunds of gur is there, but
oould not be transported to thy Punjab ‘or to Rajputana. There the prices
¢ ootue down to Re. 7 or Re. 8, ° The normal price ought to bave been Ks.
to 2. Fram Re. 20 o 24 of notiual price gur has come down to Re. 7 and 8.
transport had been powsble it would have necessarily fetched a useful pricc
4. Thas gur, of which the normal price is Rs. 20 or 24, is carned
city; one man with two bullocks curries sutne twenty maunds he goes
aity market, remaings there all the day loug and ultimately the man has to
warketable price. 1t-would beve sdded much morv to his ways
uotion if I8 would have been powsible that outaide his village there had
road, and the \runsport would have been by motor truck and the

his twenty msunds would b
within two or thres
the
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8o, Sir, 0 the roport of the Agricultural Commission it is of the
YEnos Lmportance tmumdmmcbmldhww for, that the
produce be inereased and market may be

it proper post sre vided _for. decentralization _of in-
dustry would be possible vre cropped up n  Bombay
is the problen of .ﬁ&‘" It industey is decenimlized, then
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building should be for; and if motor cars are made, as was the pro-
posal to set up a Factory at Bombay, which has not unfortunately material-
ised—what the Bombay magnates are doing is that they are getting parts from
outside and assembling them—if motor cars are made, ¥hen this motor trans.
port problem would be solved. - The only possibility, apart from railway
transport which has been discussed for so long, is that of motor trunsport, for
water tronsporb is not possible in this country because the question or irrigs-
tion and the question of transport do not reconcile: and then air transpord is
in its infancy. Bo the present need would be met bs the new enlarged scheme
for roads. Increased number of motor lorries would meet the rising need of
the people and may help the present production drive which is of utmost ne.
cossity if we are to meet the situation as it is arising. 80 T would request the
Honourable Minister to give his thought to the problem of transport and to do
bis utmost to meet the prime need of the moment, Of course I do not expect
magie from hith ‘as one Honourable Minisfer got annoyed yesterday: but I ex-
pect that with courage and confidenoe he would face the situation and do the
needful. With these few words I resume my seat.

Mr. R. K. Sidhwva: Mr. Chairman, Sir, The Port Trust Acts were amotoq—-
particularly of the major ports like Bombay, Calcutts, Madras and Karachi—
somewhere in 1882, then they were amended in 1876, and then again in 1878;
and other amendmenta were made in 1884. Up tc 1926, port trusts were con-
trolled by the provincia] governments, but after the Montford Reforms came
in, many of the bodies......

Mr. Ohairman: May I draw the Honourable Member's attention to tha oirou-
lar which was sent to us on the cut motions? I refer to circular No, 1. It
was spesifically mentioned:

‘I am to add that ih moving such motions, suggestions for amending existing
legislations is not in order.’

T did not like to stop the earlier member because he was making a general
suggestion for improvement of port trusts, not for amendment of the Act as
such, because the cut motion is not the hest method of bringing forward amend-
ments. What the Honourable Member should do is to bring forward an
amending Bill and thereby focus attention on the defects of the existing law
and bring about a new law. Tf he makes n general reference, it is all right,
but for him to go into detail and lumommhis item should be changed and so
on, is not proper at the time -of cut .

Mr. B. K. Sidhva: | thank you, Bir, but I have only made my spesch for Two
minutes and I have not even developed my ideas.

Mr. Ohairman: T did not wish to stop the Honourshle Member, hut he should
nol concentrate on the Port Trust Amendment Act. He should spesk sbout
general things and on any other subject which he might desire.

Mr. R. K. 8idhva: [ was coming to it, 8ir. My point is, as you state, »
Bill should he presented.  Probubly you were not aware or you were not in the
House. T have already in this sessiorr moved three Bills.

Ms. Ohalrman: That is what was referred to by the previous speaker, That
is why T wanted that you should not take further time. .

Mr. B. K. Sidhva: No. Sir. because the Honoursble the previous speaker
mentioned some facts which were not correct, T think a referrence to those Bills
must be made. 1 was developing my point that when the Mbntford Reforins
came, some of the commercial hodies and also local bodies desired that they
should have larger representation. When the lnrger representation through
the preesure of those bodies was granted by the Provincisl Governments, the

- British Government enacted an Act by transferring the power from the Pro-
vincial Government to the Central Government simpiy because these port trusty

’
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were the British le's preserve. I ocan tell as s trustee for six years
of the Karschi P’;top'l'mﬂ from some knowledmthn Ip:'.:u of the of

this Port Trust. All along these commercial bodies of the Europeans

were given represantation were so very well administered that ths steamship
companies were represented; the petro] interests were represented on the port
trusts because their intervsts were the greater as far as the port trusts were
enncerned, and fron: that point of view the Indian mercantile community were
shaolutely . and therefore when the representations were made by the
vanous bodies snd larger representation was given to them in 1924 by the
Hombay Pert Trust and the Caloutta Port Trust, the Bombay Uovemment,
when they amended the Act, naturslly gave larger representation to the Eurc-
vesn Chambers nlso. But apart from giving larger representation, the majority
as my friend Mr. Kunhiraman has gointed out, of the nominated rerabers or
etseted membors were Englishmen. You aan see from this that these Acts were
enacted simply to safrguard the interests of foreign nationsls, There i8 no doubt
sbout that. 1 do not want to repeat the constitution as my friend bas already
dealt with it: but T want to bmpress upon this House and the Honourable
Minister that it is very necessary thet these Acts require to be changed. I have
given notice of my Bill and and 1 was informed by the Honourable Minister's
(Hog thest his Government i bringing forward & Bill in #hia Seasion and 1
was prevalled upon to withdraw. T gave an assursnoe in this House as the
Government were hringing in s Bill during this sestion that T should be allowed
ta koep these BRills pending. Therefare, Kir, after «aving that his officer has
sonveyed 1o mie verwonally the view that the Bills will be presented in  this
Nession, 1 would like to know whether that would be s0*  Honourable
Miniater's sald that they wre already in  correapondence with the Provincial
Aovernment and the Billa will he presented in this SBession  Under those ofr-
rumatances, 1 told the House that T am holding over this Bill in view of this
promise that has heen made hy the Ministry of Transport. Tt is therefore
desireable when Qovernment are bringing forward these Billa—1 feel they have
held aver—for them to know our views, and therefore T would like to convey
tn thom our views to be incorporated in the Rills that the Government are pre.
u-ntha' Aport from widening the  seope of the organisation as far as owr
nationals. ...

Mr. Ohatrman: The Honourshle @ember must have conveved it persnaally,
And the Rill which is introduced is there before the Department and the Depart-
ment knows full well what the idean and suggestions are of the Honoumble
Mémber. Ta It vocessary fo repeat themn or to repeat what is  already con-
tained in the RiIY - :

Mr R K. Sidhva: T do not know, 8ir. whether in the absence of & mention
mads In this House. the Minister conld have given a.replyr. 1 do not know
whether that would he a corrert procedure. 1 the Honourable Minister teld
that without my mentioning it he was going to make a refevence to it, certainly
T have nothing to sa¥. Unleas 7 men it. th Honourshle Minister would not,
an the general practice ta, to give his replv. My point is thef T wanted to
convey our views emphatically on this matter. The Government has made »
promise—af course not In this Home, but to me—and therefore T  axpect that
the Qavernment will bring the Bills in this Session.  FProm that point of view
T want ta emphasies the malter

The seonn’ point ia about Delhi Transport—the bus service. The Honour-
ahle Minister in the last Resaion told we during question hour that Government
are nepotiating with the neesent AN IT. Company to either take over or to
provide that  » csrtain mercentase of capital will he invesied by Governmenh.
And he told us that within & very shart thne he will make ap anneuncemend
in this Tlouse about the bus service. .
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This Sransport service in Delhi has become 8o rotten that the travelling
public has been put to considerable hardship and we were expeoting that some
sort of announcement in the earlier part of the Bession was forthcoming. That
announcement has not come¢. The Houourable Minister has told us last Ses-
sion that negotiations were almost complete and we understood that probably
even by January the new arrangement would have come into force. I am sure
he must have probably bheen in negotiation and something must have material-
ised. but the House should be glad to know at what stage this queation has
reached.

It the Government cannot purchase the service, what are their views aa far
as nationalising the bus service here? I may inform him that the various Pro-
vincial Governments are running the bus services and they are making huge
profits. I will give you the case of the Punjab Government with respect to the
Lahore bus service, and the Bimla service, Only a part has been taken cver
by the Punjab Government and in 1947 the net profit made waa Rs, 87 lakhs.
T am only mentioning this to point out the enormous profit that is derived from
these transport services.  Nationalination would not only give a great rulief
to the passengers from the very miserable rervices that are being run in Delhi
now, but it would also add to the income. Prohably the Government of India
migh$ think that it is hevond their prestige to run a small tranaport servios in
Delhi: if that i« so, then they might hand it over to the Delhi Municipality.
Something should bhe dane in view of the present miserable condition. T would
therefore be glad to know from the Honourahla Minister ar to how far the nego-
tiations that he had had. have proved fruitful, ’

With these worde, Rir, T expect the Honourable Miniater would announce
his decislon both arx regards the Port Trust matter and also abhout the hus
transport service in Delhi

Shri Rohini Kumar Chandhuri: Mr. Chairman. T am very glad, Bir, that
you have given me this opportunity of spenking. T may wiso add a personal
note: T am grateful to vou because it was onlv thir afternoon that T receiv-
ed a communication from one of the Tnsurance Compsnies nf Delhi where he
has renewed my policy subject to this condition, that T am alive today. T have
it here on the tuble; it in from Delhi. Perhaps he has noticed in the Press
that | do rot speak very much.  He sava that subject to this condition that
T am alive taduy. my policy hax been renewed. And T think this speach of
mine will give » very authentic proof of my heing alive todny.

T am very giad that T have been spared the necessity of moving a Cut
Motion against the particular Honoursble Minister who is in  charge of this
Uepartment. My Honourable friend Mr. Kamath recited a sloka from the
Gita. T cannot resist the temptation of reciting  another oue which runs  as
follows :

‘Katham Bhceahmamakam sankhye
Dronancha Madhusoodana;

Ishubhih pratiyotayami
Pooierkararianodana.

It means: ‘Heow can T use my weapons against Bhishma who is the grand-
father or against Drmna who is the trainer and the apiritual guide?’’.  That
fs my position.  Rut Rir, one feels sorry when he cannot move any of the
huge number of Cut Vations which he has tabled. The feeling of disappo'nt-
ment which I feel must ln shared by other membems of this House also. But
1 comioet myse-lf hs retnembering a few lil‘lﬂ of the ‘l“t poet:

“Full mavs 0 gem of purest ray serene

The ccrl unilathomed caves of ocean bear,

Full many a flower ia born o blush unscen

. And waste ils fragrance in the desert air.”’
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That has been the fate of my Cut Motions and the Cud Motions cf many of
y Honourshle friends in this House.

No. 81 on the supplementary printed list, that was to draw the attention of
the Honourable Minister to tha wretched condition of the roads in the Pro-

vince of Assam and other Provinces where there was a huge military traffie.
The Army Department made eertain rosds and kept certain roeds in repair
when the War was actually going on, but after the War had naarly come to

i

E
of

sn end they dul not do anvthing with the result that the whole
the Assam sacocss rond up o the road in Dibrugsrh, up to the
is practieally in n state of disrepair—not merely the trunk road
roads in the towns. The Provincisl Government as well as
Administration nre unable to bear the onst of the maintenance
ronds us also of repniring the existing rosds which have been d
leasly,  Bir, If mv Honourmble Priend the Minister ever happens to
Assam casting aside all feurs sa unvecessary rumours which he hears,
will be able 10 nee for hirusell the deplorable condition of the roads
unbapry lob of the pedestrians. If you go by the middle of the road
hanpen to fall into some ditches which have been ceused by
lorries.  1f you try to escnpe from there and go to the odge of the
mobr oar or bus oomes vou fall into air safety ditches which are still there.
if the raina come, you will find that you have to wade through lmlt of water
and frogs jusp in front of you. That is really the position. Well, we
gning te gey raina very sonn.  Thev will begin from April  That is the pmi
tion of the pedestruin.  That in the unhapny condition of the roads.
Prvineial Government and the Municipal  Corporntion are unable to bear tllo
oot ond T would gppenal to the Honournble Minister to make some grand
mediately for repairs of thess mads and the damage eansed by the Military.

As regands the point which  wos  raised by mv Honourable friend Mr,
Buihva.  nationalination is all very good.  Na lisation ought to he, in my
opinton, soufined to huge undertakings and nol to these small undertskings.
A groat deal of agitation has been caused in mv Provinos, hecnuse there are
many persone who are living on the proceeds of their income derived by runn-
ing this bus trnfMe The distances are not vary big. Sometimes it is 20
milos, somn times it is 18 miles. same times it ia 40 miles.  If these asmall
teaflc  mutes nre notionalised. their bread will be taken away. There has been
ro agitatian from the public that these amall trunsnort Jinea should be nation-
alised  When we talk of nationlisation, why not talk of higher thinga? Talk
of the alr. 1 buve nn objestion.  Go on nationalising as much of the air
traffic from India te UK | Indis {0 China. Thst is the proper sphere. You
have taken up the tadk nl natinnalising the Tmperial Bank, the Neserve Bank
ond w0 on. Al wory nice. Why dn vou on into these small undertakings?
In our country theee is & saving that the vullures do wot even think «f earth
worms.  They think of bigeer anfmals. You are thinking of eating smmll
wurms Even i there were  thousands of earth worms down below, the
vulture will nct tonch them Why thie Government  should undertake these
small things and deorive the hread of these small prople®

An Monourable Membder: Thev are fowr, not vulturea!

St Rohial Kumar Ohandhuri: Rir, T have done,

The Monoursble Dr. John Matthal (\inister for Transpart): Sir. there are
twon main problems reganding transport which have been rsised in the course
af the disewasion.  The frsf is the question of Port Traste  There are  three
pointa 1 think which have been maised with regand 1o the directions in  which
the ermbreition or the vonslitution of the major Turt Trusts of the comtrr
should be re-orcanised.  Finst of all. there is this question of nominstion of
wembers of the Port Truat by the Government—the Centrnl and Provincial
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Uoverumenis. Secondly, the question wus raised about the existence of re-
presentation for conmimunal organisations.  The third 18 the question of pro-
vidiug larger representation for Indian intereats. W c!l, those thres matters
are watters winch bave been agitated, 1 thk, in public for quits n number
ot years. lvis perfectly true, ss my Honouruble triend Mr. Sidhva pointed
out, that the Port Trusts in the mmjor ports m the form. in which they exist
toduy are wuch older than he or 1, they are therefore ruther out of touch with
the existing fucis in the country's politicul and  economie Bet-up. What 1
waub . to say todsy is this.  ln respose o the request made 0 me by the
Mover end py Mr. Bidhva, it is wmy wteutiou o introduce i the course of the
present Session a Bili for the amendment of the Port Trusts Act regurding the
composition of the Port 'Irusts. The two points with which we are ost
urgeutly concerued are first of sll the question of providing adequate repre-
sentation for Iudian business interests and the second is the question of elumi-
nating the representation of organisations which -ure professedly  comunuual
orguiusations. These two are matters which in principle have boen acceptued
by Uoveriunent and the House will see thut iu the Lill which 1 shall introduce
later in the Session W propose to einbody these two priuciples in the new Bill,

As regards the question of nomination of mewbers by Government, i.e.
the Centrul end FProyinciul Governments, that is w question  which in my
opinion raises difficulties of a ruther peculivr character.  The wuain point is
tkis.  Vory often compurison is mude between s Port Trust sud o Municipal
Corporatiou. The Chairman of a Municipal Corporation is an olected fune-
twnury und the point is often made, “Why dou’t we have an clocted Chair-
man for our Dort Trust?  If necessary, give him the assistunce of un Esecu-
swve Officer.” 1t is o point that 1 have given sume thought to and my own
sdes—it is not a masler which 1 Lave placed before the Governwent for their
consideratiou—but my own personal reuction to the problgn is this. “There
is a fundamental distinction between o Municipal  Corporation &nd a Lort
‘Irust in oue of the maj of the country, becuuse thegg major ports deal
with transport problems which have an intimate bearing  on unational trans-
port arrangements, and it is therefore very important, particulurly in  times
_ol emergency. that Government should bave sufficient control over these Port
l'rultc_:n the malter of its externa] co-ordination with other forms of trans-
purt in urgent situatious arising in the country. The Port Truste and Muni-
cipal Corporutions staud on a different footing aud therefore 1 propose, fap
the moment, to introduce no provision in the Bill which I am placing befdre
tke llouse in the course of the Session as regards this particulsr point about
oominstion by Government. But as regards the other two points, I hope
the provisions in the Bill will satisfy the House. e

Chen, I think the Hooourable Mover asked me why we ure nct taking
steps for raising some of the minor ports in the country t¢ the status of major
’iwh That question was again gone into in some detail by the Ports

echnical Commitiee which was appointed two or three years ago and »
thorough and well conceived Report was issued by them.  Arising out of the
ngmnpnduhom_ of that Committee, as the House is aware, we have set up
. &a:n.l? Committee now to enquire into the question of opening major ports
on nl‘oh“ Coasi of India—one along the Kathiawar-Cutch coast and the
'ﬁhﬂi“' lr the coast from Marmagao to Cochin. That Committes is now
.nqu and 1 hope to have their recommendations in the course of a few weeks
Government wil! proceed to take action on them. '

Before 1 get on to the other subject, namely, the question of roads, inci-

:;nl;ll:. I thiuk Mr. Sidhva mentioned the question of the G.N.LT. of

Shri T. T. Krishnamachari (Madras: Genersl): May I, Sir, before the
Honoursble Minister proceeds fo the other subject, ek if the Government
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have any policy as regards the expausion of the major ports uuder the charge
of the Government of India? 1f the Honourable Minister will briefly state if
he has got any policy, the House will be very much obliged ‘o him.

The Honourable Dr, John Matthai: Tolicy with regard to the expansion of &
the existing major ports? Yes. I think there are various proposals regarding g
Caleutta, Madras and Bombay and some extension is already under construc-
tion. There are important proposals now under OOnSldeldtl')Ll for extending
the facilities offered by these ports.

Shri T. T. Krishnamachari: 1 hope the Government will not knuckle under
the protest that has been made by certain vested interests in regard to the
proposed expansion of Madras port?

The Honourable Dr, John Matthai: Well, the matter as the Honourable
Members knows better than 1 do, is under discussion between the Madras Port
lrust and the Madras Government,—certain details arising in regard to the
extension of the Madras port. But 1 am in agreement with the suggestion
which my Honourable friend has made. It is very important in view of the
commitments that are likely to be made on transport in coming years in the
country that Government should keep in view the importance of extending the
tacilities offered by the major ports.

Now with regard to the G.N.LT. the position is this.  Speaking for the
Transport Ministry, we have come to the conclusion that Government should
acquire the whole of the G.N.LT., but I cannot today make any final an-
nouncement because the ploposal is shortly to go up before the Standing
Finance Committec, and if we are able to secure their agreemertv, we shall
go forward and have the details finalized. As far as I am'concerned, = have o
come to the conclusion that the best solution of the problem is to acquire |
the whole of the G.N.I.T. by the Government.

Then with regard to the question of roads, a great deal has been said about
the iniportance of extending road (,.OlI].lllUlllCd.thDb in the country, with which
I need not say 1 am in cornplete agreement.  There are two limiting factors;
first of all there is the question of the financial assistance that we can provide
from the Centre for the dewelopment of roads in the provinces aund secondly
in the immediate future there is the question of finding the necessary mater-
ials. The House knows that as far as the Central Government is concerned,
they have now assumed complete responsibility for the maintenance of the,
National Highways of the country. = The pre- parmtlon figure for the total
mileage that we took over as National Highways is’ somewhere of the order
of 18,000 miles, that is to say, the Central Government is completely
responsible for the maintenance of these National Highways and also for their
development.

An Honourable Member: What is the present mileage? 3

The Honourable Dr. John Matthai: I am giving the pre-partition figure
which is 18,000, but I have not got the exact figures for the Dominion of India,
as regards assistance for roads in the Provmces as the Honourable Members
know, there is the Central Road fund from which allocations are mads in
tavour of provinces and there are also grants provided for the development of
toads under the General Development schemeb which the Central Govern-
ment is financing, so that I think, consistently with the finaneial resources
aow available to Government, Government are making good their unders,,
taking that road communieations should - be developﬂd as fully as possible.”
Reierenw has been made to the question of the bad repair in which a large
part of our road system is at present. I can only speak for the National
Highways; T do admit that the Nationa] Highways are not at present in that
state of rapair in which I would like them to be.  The point to remember is
wo took“over responsibility for the National Highways only since the 1st April
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a7, Jili then the mmntenance ol wese gnways was the  rusponsibility
of e Livviicial Guverumoent.  Aller tue st 0L Apri on account ol the cous-
Stuboual  upceltnint), we Were DOV 3 possion o provide all the funds re-
quired tur the developiient of tie Diabwunsoe of Natwual Highways m thad
agie ul tepuur an whicn we wluk ey oughe 0 e, What we  did was,
Sww ul the UlLCTlaWly uuriug the Walislo on peradd=antil things were  uiore
ot s’ Dushald, W u ad\aluce sboul do por cout. vl We atwunt thay we  bug
siivtied previvdsiy  fur tue manitendice v satiohd! Hignwaye,  Jow wé have
vien L W RRetord Mivie of leds the grane Weiv woe uud onguislly  intonded
wug 1 bope 3t will be porstiie W secuiv o vuetler fevel o latuleuaice lor tose
Matjuunl ILGLWLYE, 1L st be reciubored toat the systewmn under which
We are wWorking is Whal we plovide all Wic Bianves teguired of tne mssilubuncy
vl Matwil Highways, Lyl e wcwust agoncy througn wineh we wre workwg e
e 1'W.D. u the MRl Loverument; We clurujie & cerluln wwunt  of
cotitrol, but the sgooncy i theirs.  dhe Ceutrul Govermwuent auve uuy gub the
ageuc) jur currying oul the waintenance  work required in respeet o these
tughways, but the questivn of maL@Bug thew M o state ol wdequute  re-
Poc 18 wldotllicg, the upportince of whicn 1§ wan fully sware ol.

&y Howoutuble triua, Mr. Ronim sowey Chsudbun rassed  the  question
vl teuds Which bave becn dstuiged auriyg the war; thsl huses vethor o dith-
cwt  problear. 1 wih teil the House suuighisway what the polwy is  thut
e Mo luiluning o regerd tu that.  dibew We have wocupled rosponsibilivy for
she smnlensucs o Nubwual  Highways, that s o say, s very large part of
She ruud systow [0r winoch the L'roviuoes were tusponstble  now have  been
ke over by us, we fowl 1L o e proposition that while wo would  make
ourselves responsuble for repairing We datinge cuusod by war in respect of Na-
ucon Highways, Provineial Governmeuts should be responmble for repairing the
datusge causad by war, b rewpect ol pr wincinl road cummmunications. That is
the goinral pnoaple on which we are procecding.  There is one atter  which
rauscs Us s certall amount of dificuity there, It waygbo urged that in  the
thalter ol repurag  war datouge there wre two problems that ey arise,
Tosre w the problemn of restorstion amd there is the problem uise ol recons-
truction . ud aevelopment.  As far as the mere problem of resturation is cou-
surved, 1 Lave not she siightest doubt i my mind that Provinces inust be res.
poasble for rpairng daniage caused in respoct of proviucial roads As for as the
question’ of duvelopment o re-construction  is conocerued, thure s a cersain
sletneut of doubt; but suppose | sooepted the principle that where a war-dsm-
aged road stoud in veed A merely of restoravion but  of developmeut or re-
construction, that ou the: sccount the Centre should acoept respousibility as
» matter of sdministiation, you would be up wgninst the question of determin.
g what i1s exsetly ‘restorsticn’ und what s exuctly ‘developiaeng and recons-
Wuction. It in a thin loe that wvides the two. For the preseut, thereforo, the
only thuig that 1 can sey on tinet subject is that  the Provincial (overnments
must scocps responsibility for the titne being in rospect of their rosds and we
sooept respousibility in respecy of Natwnai Highways,

My Hoocursvle friwmd Mr Sharme referred 1o the bupuriavs part  which
rosds tmight play i the matier of trnsporting  colntuoditics.  As regurds  gur
be said il only we had an adequale systom of rvad commupications and motor
trsnsport ke these rosds we should be in 5 better praition.  § am rsther doubt.
tul sbout it  Even if you bad firstclass roads il even if you had the neces-
sary motor vehicies, you would still be up sgmiost the question of petrol. That
% a Yery difficuit question at present and as f3r av T can see and judging the
world situation st present, in respect of petrol. it Jooks o me thet our position
is not going to he casy. 5o long as the petrol pusition is very acate, iV seams
to me ratoer doubtful if in the next few years we could make any extensive nse
of road transport for the movement of commeodities. In certain provinces rp
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cently om socount ot We ditficuliics thet were expericnced in  respest of ooal,
Fusd Sabspulc Hus sllelnplod,; ey were up aganst the duficulty of finding
sulcient guunliny of jewol; Wicy were also up sgswst the difficulty of meeting
the incresscd ovmis due to she ugh price of pewol ss motive power. In viey
vl thess diflicuities, 1 am retsor uoubtdul sbout the possibility of supplementing
10 any large extent ruil tuasport w the cvuntry by means of rodl  trausport.
‘Whot L think, Sir covers more or less the powts that have been raised. '

_llﬂ T. T. Krahnamsehari: Muy 1 wk if the Houoursble Minister has nny
wmm W give the llouke in regard t the buildiug of strategic rosds in our

The Hooourabie Dr. John Matthai: Certain importaut strategic roads on
Wie Lronbwurs arv motlers winch are now under djuumu between us und  the
Delence Dopurtnent und ybevever s suggestion s made  with regard to the
coustrushion of a strutegic road, we give it the firet prionty so that the matter
sy be pushed through quickly. '

shri Rohial Kumar Ohandhuri: Hir, the Houournble Minister has ot re-
forred w the question of dunuge 1o mubicipal roads.  lu thuse towns where
e 1iitury were stationed they usod tbhose sfucks very lreely and roads were
besvily dutnbged iu pleces, fur wstancs, like Guubsts aud Bhillong; and the
muntsipalitioa  are wisble to repair them.  What about those roads?

The Honourabls Dr. John Matthal: | am giad the Hooourable Member
rabied thit point becsuse this question of mumocipal roads presents certain difi-
culbies {rotn the puint of view of the Central Government. The principle that
4 suggestod wis that in rogard to war-danaged roads we acecpt responsibility
for Nationol Highways snd the Proviscial Government respousibility for
vincial rouds. But smfur usa Nutional Highways that pass through muni
arvas are concerned, the policy thet wo are following at present is this.
spproaches to o city up to o specific outer ring are the responsibility of the
Centrul Governwoent; that is to say, there is uo National Highway es such that
passes through o large wwn or an urban centre; they do not pass through muni-
cipal mroas.  Thure are various dificuldes with regard to that,  Supposing
we nocopied the principle that we should be responsible for a National Highway
possing theough o smunicipal miea, the work that we do in respect nos erely of
dexplopiieae but siso of maintenanee might in a number of cuses confliot with
the aity improvetnent schewes of the municipal area; it is much better that an
outaide nuthawity keeps out

There im anothes difBouliy wnd that i this.  When it cuines to construct-
wyg  wads i mueieipol arcas the Central Government is faced with the extra
vost ol pogue g Jusd i budt sup aress. which is poing to place upon the Cen-
wal Govermnewt a rather indefinite amount of financial responsibility. There-
fore ox for s the conbection of municipalities with the National Highway
seheme @ copeerned, the Central Government accepts no respouosibility, we
are 1ot concerned with municipal areas. It necessarily fullows that  looal
bodies with the sesistance of the Provincisl Goxernment should be espousible
fon the damagy that has seotirred to mads in mvnicipal arcas

Pandit Lakshmi Kanta Maitra: Bir, | wanted to know the supply posi-
tlon in regand to road waterialy like ‘ar macadamn, road roller. ete.  What
is the pomition?

The Honourabls Dr Johs Matthal: The poeition is still dufficult.

Me. Ohairman: The question s .

“That & s ot evcweding Ra 21.06000 be granied to the Governor General to defray
e chargrs which wall ~ame in courm of paysnent during the year ending the 3l day of
March. 1080, in respect of ‘Mintstry of Transpoet'."”

The motion was adopled.

The Assambly then adiowrned Uil o Quarter (o Blevew nf the (Tock on
Mondey, the 16tk March, 148,
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